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BEFORE THE NATIONAL GREEN TRIBUNAL,
(EASTERN ZONE BENCH), KOLKATA

ORIGINAL APPLICATION NO. 70 OF 2025/EZ

BETWEEN

JAYPRAKAS CHAUDHURI
ivenpsrenss APPLICANT

- Vs, -

STATE OF WEST BENGAL & ORS.
....... RESPONDENTS

Counter Affidavit on behalf of the respondent Nos. 10 to the Original

Application filed by the applieant. @(/f&/w/% s

I, Biswajit Roy son of Late Biswanath Roy, aged about 57 years by
— faith Hindu, by occupation-Business residing at 2879, Nayabad, P.O. &
P.S- Panchasayar, Kolkata- 700094, District—- South 24 Parganas, do

hereby solemnly affirm and say as follows:

1. That I am respondent no.10 herein and I am also well acquainted
with the facts and circumstances of the instant case. I am

competent to make and affirm this affidavit.

2. A copy of the instant application was served upon me and I have

perused the said application and have understood the purported,
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Before dealing with the various allegations and /or statements
made in the different paragraphs of the said affidavit, I submit that
the said application contains many incorrect allegations and/or
statements which have been deliberately made only to mislead this
Hon’ble Tribunal. I reserve my right to make further submissions

on the issue at the time of hearing, if necessary.

Now I proceed to deal with the various averments and/or
statements made in various paragraphs of the said affidavit. The
statements and/or averments which are not specifically dealt with

hereinafter are deemed not to be admitted.

With regard to the statements made in paragraph no. 1 of the said
application, I offer no comment as the same are all matters of
record and deny anything that which is inconsistent and/or

contrary to the facts borne out from the records.

With regard to the statements made in paragraph no. 2 of the said
application, 1 offer no comment as the same arc all matters of
record and deny anything that which is inconsistent and/or

contrary to the facts borne out from the records.

With regard to the statements made in paragraph no. 3 (i) of the
said application, I offer no comment as the same are all matters of
record and deny anything that which is inconsistent and/or

contrary to the facts borne out from the records. It is denied about
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8. It is specifically stated that although the lands were recorded as
water body in record of rights but physically said lands were solid
land more than 60 years ago and prior to enactment of West
Bengal Inland Fisheries Act, 1984. It is specifically stated that the
said plot of land was allotted to one Satadal Sarkar. The Co-
operative society allotted share certificate and deed of conveyance
in favour to said Satadal Sarkar. Said Satadal Sarkar subsequently
transferred to one Himangshu Das & Sumitra Das, the co-
operative society transferred also transferred the share certificate
in favour of said Himangshu Das & Sumitra Das. Said Himangshu
Das & Sumitra Das executed a development agreement in favour of
the answering respondent for development. Photostat deed of
conveyance, share certificate and development agreement are

collectively annexed and marked as ‘Annexure R {1

9. With regard to the statements made in paragraph no. 3 (ii) & (iii) of
the said application, I dispute the material allegation made therein by
the petitioner and 1 further deny about the allegations of unlawful
acts of filling up of the water body and /or tank was carried out by
the respondents. I specifically state that one of the signatory of the
letter dated 06.06.2009 being Dr Swapan Kumar Nandi lodged a
complaint before Director of Fisheries about illegal filing of Ponds
and wherein the Fisheries Department upon physical verification
came to a finding by letter dated 10.08.2007 that allegation of

filling up of the water body and/or tank is uncalled for as no

existence of water body in the alleged place is present. Photostat
cop;_a_.o.‘[\lgl:ter dated 10.08.2007 is annexed and marked as
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With regard to the statements made in paragraph no. 3 (iv), (v), (vi)
& (vii) of the said application, I dispute the material allegation made
therein by the petitioner and 1 further deny about the allegations of
unlawful acts of filling up of the water body and/or tank was
carried out by the respondents. I specifically state that the ARCS of
the Co-operative Department made a specific enquiry over the
allegation of filling up of the water body and/or tank and found
the same uncalled for. I further state that Fisheries Department
given a no -objection for conversion of the land from Beel to Bastu
by memorandum dated 05.08.2011. Photostat copy of Enquiry
Report and Memorandum dated 05.08.2011 are collectively

annexed and marked as ‘Annexure R/3’.

With regard to the statements made in paragraph no. 3 (viii), (ix),
(%), (xi), {xii), (xiii) & (xiv) of the said application, I dispute the material
allegation made therein by the petitioner and I further deny about the
allegations of unlawful acts of filling up of the water body and/or
tank was carried out by the respondents. It is stated that the
documents, relied upon by the applicant herein, are redundant
and not relevant in this context as the clear picture of nature and

physical status of the said property cannot be assessed by such

documents.

With regard to the statements made in paragraph nos. 4 and 5 of
the said affidavit, I offer no comment as the same are all matters of
record and deny anything that which is inconsistent and/or

contrary to the facts borne out from the records. It is stated that

mments, relied upon by the applicant herein, are redundant
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physical status of the said property cannot be assessed by private

documents.

Save and except matters of record and save what has been stated
by me hereinbefore I do not admit any statement, averment,
contention, submission as made/raised in the said application as
if the same are expressly denied by me in seriatim and specifically

traversed.

With reference to the statements made in paragraphs 6 and 7 of the said
application and the prayers made therein, the answering Respondent
denies and disputes the contentions made therein save and except what
are matter of records and further states that nonc of the prayers are

tenable in the eye of law and should not be granted.

I humbly submit that in the facts and circumstances as narrated
hereinabove, this Hon’ble Tribunal may be pleased to dismiss the said
Petition with costs.

R ROY

That the statements contained in paragraph nos. 1 to 14 of the

»-(,hogqregomg affidavit are true to my knowledge and the rests are my

Rw“i‘ we ]
W Ry solemnaly effirmed and declsrea

Lhﬁer‘nble submissions before the Hon’ble Tribunal.

before me on identification of
advoeate at Alipur judges Cowuri.
Ca.lcutta under Netaries Act. 70
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THIS INDENTURE is made on this the 27%h day of March in the year Two
Thousand BETWEEN THE JADAVPUR CO-OPERATIVE LAND AND
HOUSING SOCIETY LIMITED registered under the West Bengal Co-
operative Society Act, 1940 (Registration No. 116/CAL of 1965) and having
its registered office at Jadavpur University P.S. Jadavpur, Calcutta- 700032
in the District of South 24 Parganas hereinafter referred to as the VENDOR
SOCIETY which term or expression shall unless exclude its successor or
successor, assign or assignor legal representative of the ONE PART AND
SHRI/SHRIMATI SATADAL SARKAR, son/wife/daughter of Late Khatra
Mohan Sarkar, by occupation — Business at present residing at P-20,
Stadium Nagar, Kol- 99 a shareholder member of the Vendor Society
hereinafter referred to as the PURCHASER MEMBER which term or
expression shall unless excluded by or repugnant to the subject or context
be deemed to include his/her heirs, executors administrators,
representatives and assigns of the OTHER PART.

WHEREAS by a conveyance bearing the date 14t July, 1978 and registered
at the office of the District Sub-Registrar, Alipore, 24-Parganas in Book No.
1, Being No. 4092 for the year 1978 the Vendor Society absolutely
purchased for valuable consideration mentioned therein from Sunil Kumar
Mitra and others the total land measuring 10.93 acres (10 acre 93 decimal)
in R.S. Dag Nos. 83, 85, 87, 88, 89, 91, 131, 132, 135, 136 and 139
Khatian No. 101, J.L. No. 25, Touzi No. 56 in Mouza — Nayabad P.S. Kasba
in the District of South 24 Parganas.

r- Ié‘ﬁb{f) EREAS by a further Deed of Conveyance bearing the date 8%
% ¢ wmmﬁe}v}a,lgr% 1979 and registered at the office of the District Sub-Registrar
oze Parganas in Book No. 1 Being No. 590 for the year 1978, the

2‘ OO(RT Vendér é ciety absolutely purchased for valuable consideration mentioned
rom Sunil Kumar Mitra and others the total land measuring
tRetat/10.93 acres (10 acres and 93 decimals) in R.S. Dag Nos.83, 85, 87,
#20, 901, 131, 132, 135, 136 and 139, Khatian No. 101, J.L. No. 25 Touzi

ot
No. 56 in Mouza — Nayabad in P.S. — Kasba in the District of South 24
Parganas.

AND WHEREAS by a further Deed of Conveyance bearing date 3w
December, 1979 and registered at the office of the District
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AND WHEREAS by a2 further Deed of Conveyance bearing date 3rd
December; 1979 and registered at the office of the District Sub-Registrar
Alipore, 24-Parganas ifi Bdok No. 1, Being No. 5335 for the year 1979
the Vendor: Smlety Hhgolitely pUmlm?eEi fonvaluable consxderatmnr- P
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Sub-Registrar, Alipore, 24-Parganas in Book No.1 Being No. 5334 for
the year 1979 the Vendor Society absolutely purchased for valuable
consideration mentioned therein form Ganesh Chandra Pramanick
and others the total land measuring 1 bigha 11 cottahs (0.531/2
acres) in Dag No. 139, J. L. No. 25, Khatia No. 90, R. S No. 3, Touzi
No. 56, Mouza Nayabad, P. S. Kasba in the District of South 24-
Parganas.

7A

AND WHEREAS by a further Deed of Conveyance bearing date 3rd
December, 1979 and registered at the office of the District Sub-
Registrar Alipore, 24-Parganas in Book No. 1, Being No. 5335 for the
year 1979 the Vendor Society absolutely purchased for valuable
consideration mentioned therein from Kubir Mondal and others the
total land measuring 16 cottahs and 8 chittéks (0.285 acres) in Dag
No. 139 J. L. No. 25 Khatian No. 90 R. S. No. 3, Touzi No. 56, Mouza
Nayabad, P.S. Kasba in the District of South 24-Parganas.

AND WHEREAS by a further Deed of Conveyance bearing date 3rd
December, 1979 and registered at the office of the District Sub-
Registrar Alipore, 24-Parganas, in Book No. 1 Being No. 5336 for the
year 1979 the Vendor Society absolutely purchased for valuable
consideration mentioned therein from Methor Bag and others the total
..———=land measuring more or less 3 bigbas (0.99 acres) in Dag No. 196, J.
p TARI}: @ 25, Khatian No. 76, R. S. No. 3, Touzi No. 56, Mouza Nayabad,
/;,.r"“"R_\S.* asba in the District of South 24-Parganas.
a JRIROY 1 ¥\
Sronnies
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f ;,;_\PORE.%?AEI%ID ))W EREAS by a further Deed of Conveyance bearing date 21st

¢ mﬁzgmcgﬁb r, 1979 and registered at the Office of the District Sub-

"'Re'gi@far, Alipore 24-Parganas in Book No. 1, Being No. 6957 for the

v x> 1979 the Vendor Society absolutely purchased for valuable

NOF' WESbnsideration mentioned therein from Sunil Kumar Mitra and others

7“551%1 total land measuring 10.93 acres (10 acres 93 décimal) in Dag No.

83, 135, J. L. No. 25 Khatian No. 101, R.S. No. 2, Tauzi No. 56, Mouza
Nayabad, P. S. Kasba in the District of South 24-Parganas.

AND WHEREAS by a further Deed of Conveyance bearing date 29th
April, 1980 and registered at the Office of the District Sub-Registrar,
Aliporc, 24-Parganas in Book No.I, Being No. 3223 for the year 1980,
the Vendor Society absolutely purchased for valuable consideration
mentioned therein from Sunil Kumar Mitra and others the
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total land measuring 10.92 acres (10 acres 92 decimal) in Dag Nos.
83, 85, 87, 88, 89, 91, 131, 135, 136 and 139 J. L. No. 25, Khatian
No. 101, R. S. No. 3, Touzi No. 56 Mouza Nayabad P. S. Kasba in the
District of South 24-Parganas.

AND WHEREAS the Vendor Society recorded its name with the office
J. L. R. O. Behzala by order under Memo Nos. 2086, 2087 and 2089
dated 6.6.1980 as absolute owner of all the land measuring about
45.52 acres (137 Bighas 5 cottahs 7 chittaks and 31 sq. feet) so
purchased from the above mentioned parties and is thus seized and
possessed of or/and otherwise well and sufficiently entitled so their
absolute and indefcasible right and interest free from all
encumbrances, liens, charges, lispendens, attachments, and is in
khas possession thereon.

AND WHEREAS by a further Deed of Conveyance bearing the date 8th
February, 2000 and registered at the Office of the District Sub-
Register-III, Alipur, 24-Parganas (South) in Book No. 1, Being No. 657,
for the year 2000, the Vendor Society absolutely purchased for
valuable consideration mentioned therein from Kanti Ranjan
Chakraborty and others the total land measuring .099 acre (6 cottahs)
in R.8. No. 3, Dag No. 191 (part), J. L. No. 25, khatian No. R, S. 145,
ouzi No 56, Mouza Nayabad P.S. Kasba under Calcutta Mumclpal

EREAS by a further Deed of Conveyance bearing date 15th
9)@,113131 2000 and registered at the Office of the District Sub-
ster-III, Alipur, 24-Parganas (South) in Book No. 1, Being No. 765

v.af{.a:{% the year 2000, the Vendor Society absolutely purchased for

aluable consideration mentioned therein from Kanti Ranjan
Chakraborty and others the total land measuring .099 acre (6
Cottahs) in R. S. No. 3, Dag No. 191 (part), J. L. No. 25, Khation No.
R, S. 145 Touzi No. 56, Mouza Nayabad, P. S. Kasba Under Calcutta
Municipal Corporation Ward No. 109 and Mutated-Memo No.
18/753/Mnt/Addl. B.L. & L.R.0./T.M./2001.

AND WHEREAS by a further Deed of Conveyance bearing date 22nd
February, 2000 and registered at the Office of the District Sub -Register III,
Alipur, 24-Parganas (South) in Book No. 1, Being No. 874 for the

62
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year 2000, the Vendor Society absolutely purchased for valuable
consideration mentioned therein from Kanti Ranjan Chakraborty and
others the total land measuring .099 acre (6 Cottahs) in R. S. No. 3,
Dag No. 191 (part), J. L. No. 25, Khatian No. R. S. 145, Touzi No. 56,
Mouza Nayabad, P. S. Kasba udner Calcutta Municipal Corporation
Ward No. 109 and Mutated-Memo No. 18/753/Mut/Addl. B. L. &
L.R.O/T.M/2001.

9A

AND WHEREAS by a further Deed of Conveyance bearing the date
24th March, 2000 and registered at the Office of the District Sub-
Register-1II, Alipur, 24-Parganas (South) in Book No. 1, Being No.
1296 for the year 2000, the Vendor Society absolutely purchased for
valuable consideration mentioned therein from Kanti Ranjan
Chakraborty and others the total land measuring .103125 acre (6
Cottalis and 4 Chittaks) in R. S. No. 3, Dag No. 191 (part), J. L. No.
25, Khatian No. R.S.145, Touzi No. 56, Mouza Nayabad, P.S. Kasba
under Calcutta Municipal Corporation Ward No. 109 and Mutated-
Memo: 18/753/Mut/Addl. B.L. &. L.R,0./T.M/2001.

AND WHEREAS by a further Deed of Conveyance bearing the date 6th

June, 2000 and registered at the Office of the District Sub-Register-

111, Alipur, 24-Parganas (South) in Book No, 1, Being No. 2128 for

the year 2000, the Vendor Society absolutely purchased for valuable
———_ consideration mentioned therein from Kanti Ranjan Chakraborty and
; P‘RY ihers the total land measuring .099 acre (6 Cottahs) in R. S. No. 3,
OV~ 3~Bag\No. 191 (part), J. L. No. 25, Khatian No. R.S.145, Touzi No. 56,
/ érf' ‘\\\g‘\% Nrouz Nayabad, P.S. Kasba under Calcutta Municipal Corporation
Y \\,‘,@&\@Qq,@w%d No. 109 and Mutated-Memo: 18/753/Mut/Addl. B.L &

( h\- [ Y
. < \‘}:’?‘(i “?n*?r‘}"R) <
. St =>

HEREAS in pursuance of the object of developing the area for
ntial purposes of the members the Vendor Society effected

—uniform level laid out roads, passages, and divided the area into
several plots of different sizes and measurements for distribution
among the members of The Vendor Society. The entire land on which
the said plots have been carved out is fully described in the first
schedule being Schedule 'A' hereunder written. so

AND WHEREAS pursuant to an application for membership
of the by the purchaser member for obtaining a
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plot of land and agreeing to comply with the terms and conditions of
the Vendor Society for the demise thereof the purchaser member was
admitted as a member of the Vendor Society.

10A

AND WHEREAS by a resolution dated 2, 5, 87 it was decided by the
Vendor Society to allot different plots of land to its different members
by lottery and such lottery was held on 31.5.87 whereby the
PURCHASER MEMBER was alloted the plot of land more particularly
described in Schedule 'B' herein below and hereinafter referred to as
the said plot and the PURCHASER MEMBER has accepted such
lottery.

AND WHEREAS the PURCHASER MEMBER las paid a sum of
Rs.20,500/- to the Vendor Society from time to time as required by
the Vendor Society.

AND WHEREAS the Vendor Society appropriated the said sum of
Rs.20,500/- (Rupees. Twenty Thousand Five Hundred only} in full
payment of the consideration and alloted the said plot to him being all

at the said sum of Rs.20,500/- is the fair and reasonable purchase
consideration thereof.

NOW THIS INDENTURE WITNESSETH that pursuant to the aforesaid
allotment to the PURCHASER MEMBER and in consideration of the
said sum of Rs. 20,500/- (Rupees Twenty Thousand Five Hundred
only) paid by the purchaser member to the vendor society (the receipt
where of the Vendor Society does hereby and also by the
Memorandum of Consideration hereunder written admits and
acknowledges and acquits and releases the demister premises and the
purchaser member from the same) the said
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Vendor Society does hereby SELL, TRANSFER, CONVEY, assign,
confirm and assure unto the purchaser member ALL THAT the piece
and parcel of vacant land being the said Plot bearing plot No.180B
measuring about collahs 2-8 chittaks and X more particularly
described in the Second Schedule being Schedule 'B' hereunder
written and as shown in the annexed plan in red boundary line OR
HOWSOEVER OTHER-WISE the same is or are heretofore was or were
butted bounded called known numbered described or distinguised
TOGETHER WITH ALL AREAS, PATHS, PASSAGES, DRAINS, water
courses and all manner of rights liberties, privileges easements,
appendages and appartainances whatsoever belonging to or in any
way apartaining to the said plot TOGETHER WITH all reversion or
reversions, remainder or reminders and the rents issues and profits
thereof of the plot hereby sold, transferred and conveyed TO HAVE
AND TO HOLD the said piece or parcel of land together with the rights
liberties and APARTAINANCES aforesaid to the said PURCHASER
MEMBER absolutely and forever, free from all encumbrances.

11A

THE VENDOR SOCIETY HEREBY COVENANTS WITH THE

- PURCHASER MEMBERS AS FOLLOWS :-

1) The said plot of land hereby demised and conveyed is till date free
2 all encumbrances, liens, lispendens, attachments and/or any
e of acquisition form any authority whatsoever.

said vendor society has good right, full power and absolute

'di ity to convey the said piece or parcel of land hereby aforesaid.
tug;a e’rred to the said purchaser member in the manner aforesaid.
*?;

3) The said PURCHASER MEMBER shall be entitled to enter upon
and enjoy the said piece and parcel of land and enjoy the rents, issues
and profits thereof without any eviction, interruption, whatsoever by
or from the said vendor society or any person or persons claiming
through under or in trust for the said vendor society.

(4) The said Vendor Society and all persons claiming through under or
trust for the Vendor Society shall at all times hereafter at the
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request and costs of the said purchaser member his/her heirs
executors and assigns do or cause to be done all such acts, deeds,
matters for more perfectly assuring to the said purchaser member
his/her hens, executors and assigns as may be reasonably required
from time to time, and also to produce necessary documents of the
title relating to or in anyway connected with the said plot that are
being retained by the vendor society.

AND THE PURCHASER MEMBER DOTH HEREBY COVENANT WITH
THE VENDOR SOCIETY AS FOLLOWS :-

(1) That the Purchaser Member and his assignees and/or transferees
in respect of the said plot shall be always bound by the decisions
taken by the Vendor Society in so far as the upkeep and maintenance
of common facilities and/or conveniences relating to the said plot and
the common areas of enjoyment in the ............... entire project to
which all the plot holders of the lands descried in Schedule 'A’
hereunder shall be entitled to and the PURCHASER MEMBER shall be
bound to pay to the Vendor Society the periodic charges that shall be
determined by the Vendor Society from time to time whether
FORMALLY DEMANDED OR NOT AND THE VENDOR SOCIETY
SHALL BE ENTITLED in case of default on the part of the purchaser
member to realise such sums as a money claim or in the alternative to
stop and/or discontinue, such common facilities provided always that
: on the Purchaser Member duly paying such charges and observing
¥ . complying with such decisions as aforesaid, the purchaser
& Tme sber and his assignees and/or transfer-ees shall be free to
¢ @ﬁ ,\Qg‘,‘b u}ll rruptedly use and enjoy the common facilities and conveniences
RN \\3}‘}3’:‘ . sandacommon areas of enjoyment in exactly the same manner as other

C o c‘ plslé% Iders of lands described in Schedule 'A".
R Y-

THE FIRST SCHEDULE ABOVE REFERRED TO:
A

A’ﬁ, THAT the piece and parcel of land measuring more of less 141
bighas 11 cottahs 11 chittaks and 31 sq. ft. situated and lying at and
being comprised being R. S. Dag Nos. 3.83, 85, 86, 87, 88, 89, 91,
131,132, 135, 136, 139, J. L. No. 25, Touzi No. 56, Khatian Nos. 762
90, 101, 103 and 104, Mouza Nayabad within P.S. Kasba under
Calcutta Municipal Corporation Ward No. 109.
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THE SECOND SCHEDULE ABOVE REFERRED TO
IBI

13A

ALL THAT Residential Plot No.180B measuring more or less 2 Cottahs,
8 chittaks X Sq. ft. out of the land mentioned in the First Schedule,
bounded

ON THE NORTH BY : Tank part of R.S. Dag No. 135 ;

ON THE SOUTH BY : 40'-0" wide Road :

ON THE EAST BY : Plot No. 180A

ON THE WEST BY : 10'-0" wide Road

and as shown in the annexed plan in red boundary line.

IN WITNESS WHEREOF the Vendor Society and the Purchaser
Member lave set and subscribed their hands and seals the day, month
and year first written above.

SIGNED SEALED AND DELIVERED

S
i
vQ-QQ (-'0\}:‘?‘(\‘ .'-)I'-% 1
* gﬁél\{EDj,ﬁ%{mD AND DELIVERED
v BY THEEWRCHASER MEMBER-AT CALCUTTA
Sony THE PEESENCE OF:

1. Tarun Kr. Dey

2. Soumitra Ghosh
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Site Plan of plot No. 180B Of Phase Il of the Jadavpur Co-operative
Housing society of 1965) Corresponding RS Dag No. 135 khatian No.
76, 90, No. 25. %R.S. No. 3 Mouza No. Nayabad P.S. Kasba Dist. 24
PGS Kolkata Municipal Corporation Ward No.

Deed of Conveyance

14A

Scale 1 50-9

Area of Land 2k-8 ch. O 0 sq. ft. shown in red border
purchaser Sri Satadal Srkar

1. Tapan kr. Dey
Alipore Police Court,
Kolkata - 700 027

2. Soumitra Ghosh
Sd/- lllegible

40'.0" 40'.0" 40'.0" 40'.0" 40'.0"
180 180E 180D 180C 180B 180A 66
40'.0" 40'.0" 40'.0" 40'.0" 40'.0"

40'-0" Wide Road

Sd/- Illegible
As the constituted Attorney of
Jadavpur Co-operative Housing society
WB/378/8 (Advocate)
Alipore Police Court.
Kolkata - 700 027
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MEMO OF CONSIDERATION

Received of and from the within named purchaser member the within
mentioned sum of Rs.20,500/- (Rupees Twenty thousand Five
Hundred only) in full satisfaction of the consideration money paid to
the Vendor Society as mentioned in the Deed of Conveyance

Witness :

1. Tarun Kr. Dey
Alipore Police Court,
kolkata - 27

21. Soumitra Ghosh
Kamkhuly Purba Para
P.O. Bidhangarh
Kolkata - 700 066

Drafted by :

Amal Kumar Das
WB/378/81 (Advocate)
Alipore Police Court,
Kolkata - 700 027

8d/- Kumar Kanti Dey
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SRI SATADAL SARKAR ( PAN AKLPS4472M ), son of Late Khetramohan Sarkar, by
—n:ligion Hindu, residing presently athfﬂren;isés i\fo. P20, Mukundapur, Stadium Nagar, Post
Mukundapur, Police Station Purba Jadavpur, Kolkata-700 099, hereinafter referred to as the
VENDOR ( which expression shall unless excluded by or repugnant to the context be

deemed to include his heirs, executors, administrators, legal representatives and assigns ) of
the ONE PART

C AND
SRI HIMANGSU DAS ( PAN AEVPD2400C ), son of Late Nanigopal Das and SMT.
SUMITRA DAS ( PAN ADMPD8165A ), wife of Sri Himangsu Das, both by‘ religion
Hindu, residing— at Premiscs No. U/14, Panchasayar, Post and Police Station Panchasayar,
Kolkutu-700 094, hereinafter referred to as the PURCHASERS ( which expression shall

unless excluded by or repugnant to the context be deemed to include their heirs, ex

ecuiors,
e T
administrators, legal representatives and assigns ) of the OTHER PART:
WHEREAS THE JADAVPUR CO-OPERATIVE LAND AND HOUSING SOCIETY:

LIMITED, registered under the West Bengal Co-Operative Act 1940 ( Registration No.
I'15/CAL of 1965) having ils registered office at Jadavpur University, P.S. Jadavpur,
Kolkuta-700 032, District South 24 Parganas, hereinafter referred to as the said Society, in
pursuance of the object of developing the area of the land as would be purchased by them
lor residentinl purposes of the Members of the said Society purchased by several deeds of

purchuse a huge land in the manner as would be appearing hereinafter;

1. By a deed of purchase dated 14™ July 1978, registered vn;ﬂ},the—é)fﬁ_ce of District

Sub-Registrar, Alipore and recorded in Book No. 1, Be'f g&%,ﬂﬂﬁ“fﬁ?e\yea:
& e TS
1978 from the erstwhile owners a total land of 10.93, é\cg;f%m;‘figed%@ 2 -

; L R Y 1
No. 83.85,87,88,89.91,131,132,135,136 and 139 of {KBifian No. 101,21, No%23,
Touzi No. 56 in Mouza Nayabad, P.S, Kasba now %élr%}ladghpgf*ﬁismctﬁgl th 231
; A T N YR
Parganas. .\_,"\ AN B G _.)) /

2. By u deed of purchase dated 8" February 1979, regist‘er"ag &#ngg@gfjjff District
21

Sub-Registrar, Alipore and recorded in Book No. 1, Being™Ng: rthEyear 1979

e T
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fram the erstwhile uwners a total land of 10.93 Acres comprised in R.S. Dag No.
R1.81.85.87,89,91.131,132,135,136 and 139 of Khatian No. 101, J.L. No. 25, Touzi
No. 56 In Mouza Nuysbud, P.S. Kasba now Purba Jadavpur, Dlistrict South 24
Parganmny,

By 1 deed of purchnse dated 3" December 1979, registered with the Office of
District Sub-Registrar, Alipore and recorded in Book Na. 1, Being No. 5334 for the
yenr I‘JTQ from the erstwhile owners a total Jand of 1Bigha 11 Kottahs equivalent to
(L53 V2 Acres comyulsied In R.S. Dag No. 139 of Khatian No. 90, R.S. No. 3, J.L.

No. 25, Touzi No. 56 In Mouza Nayabad, P.S. Kasba now Purba Jadavpur, District
Soulh 24 Parganas.

. Hy n deed of purchase doted 3" December 1979, registered with the Qffice of

Dlulrlel Sub-Reglstiat. Allpure and recorded in Baok No. 1, Being Na. 5335 for the
your 1979 from the erstwhile owners 2 total land of 16 Kottahs 8 Chittacks
equlvalent to 0.28 ¥4 Acres comprised in R.S. Dag No, 139 of Khatian No. 90, R.S.

No. 3, LL. No. 25, Touzl No.-56-in Mouza Nayabad, P.S. Kasha now Purba
Judnvpur, Districl Scuth 24 Parganas.

. By 0 deed of purchuse dated 3 December 1979, registered with the Office of

Distrlct Sub-Registrar, Aljpote and recorded in Book No. 1, Being No. 5336 for the
yeur 1979 from {he orstwhile ownérs a total land of 3 Bighas equivalent to 0.99
Acred comprised in 1.8, Deg No. 196 of Khatlan No. 76, R.S. No. 3, J.L. No. 25,

“lonizl N, 56 in Mown Nayabad, P.S. Kasba now Purba Jadavpur, District South 24
Parpuns. I

By o deed of purchese dated 21* December 1979, reglster ff// ﬁ;é
Digtriet Sub-Reglsirur und recorded in Book No, 1, Being Nw’695’] fcsr the ycair 197{3:«_ :
from the erstwhile ownets a total land of 10.93 Acres comlinffseafin B.S -Pag"’No 83
135 of Khatian No. 101, R.S. No. 2, J.L. No. 25, Touzi Np‘ 5’6‘~1n MauzaNayﬁb
P8, Kosba now Purba Judavpur, District South 24 Parganas 2 ““‘ B¢

By o decd of purchuse dated 29™ April 1980, registered w{th‘ es ﬁEE'O‘ stri ,/

Sub-Repistrur, Alipore ond recorded in Book No. I, Being No e-*year

1980 [tom the ersiwhile owners a total land of 10.92 Acres compnsed in R.S. Dag

s . -

..'(;
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No. #3.85.87,88,89,91,131,135,136 and 139 of Khatian No. 101, R.S. No. 3, J.L.
No. 25, Touzi No. 56 in Mouza Nayabad, P.S. Kasba now Purba Jadavpur, District
Routh 24 Parganas,

1y u deed of purchuse dated 8™ February 2000, registered with the Office of District
Nub-Replstrar 111, Allpore ond recorded in Boak No. 1, Belng No. 657 for the year
2000 from the erstwhile awners a total land of .099 Acres equivalent to 6 Cottahs
comirised in R.S. Dag No. 191(part) of Khatian No. 145, I.L. No. 25, Touzi No. 56
In Mouza Nayabad, P.S, Kasba now Purba Jadavpur, District South 24 Parganas,

By n deed of purchpse dated 15™ February 2000, registered with the Office of
District Sub-Registrar 111, Alipore and recorded in Book No. 1, Being No. 765 for
the year 2000 from {he erstwhile owners a total land of .099 Acres equivalent to 6
Coltnhy comprised in R.S. Dag No. 191(part) of Khatian No. 145, J,L. No. 25, Touzi
No. 56 in Mouza Nuysbad, P.S. Kasba now Purba Jadavpur, District South 24
Pargunos,

By u deed of purchise dated 22"d February 2000, registered with the Office of
Disiriet Sub-RegiBtrm"]l[ -A'Iipcife and' recorded in Book No. 1, Being No. 874 for
the year 2000 from the erstwhile: owners a total land of .099 Acres equivalent to 6
Cottohs comprised in R.S, Dag No. 191(part) of Khatian No. 145, R.S. No. 3, J.L.

No. 325, Touzi No, 56 in Mouza Nayabad, P.S. Kasba now Purba Jadavpur, Distiict
South 24 Parganeas,

. By d deed of purchase dated 24™ March 2000, registered with the Office of District

Sub-Registrar ITI, Allpore and recorded in Book No. 1, Being No. 1296 for the year
2000 from the erstwhlle owners a total land of .103125 Agcres” eqmvalent LN 6
Cotlnhy 4 Chittacks comprised in R.S, Dag No. 191(part) /of KhatlanNo 145 R.>S, 5

No. 3, LL. No, 25, Touzi No, 56 in Mouza Nayab'xd,,P-$ Kasba now Pu:ba- _‘\'.
Tnlgvpur, Distriet South 24 Parganas. “l' ¢

. By u deed of purchase dated 6™ June 2000, registered with tl‘T&’ Qfﬁce oT’Dmtnct Sub-

Reglstrar 111, Alipore nnd recorded in Book No. 1, Being No. 2128 for the year/'ZGOG’/’ NG N\

f“, e T

é
[rom the erstwhile owners a total land of . 099 Acres eqmva!ent fo 6 Gfa 4., ‘:‘? i3
comprised In R.S, Dug No. 191(part) of Khatian No. 145, R.S. No. 3, J.L“No 2(5 #:0
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Touzl No. 56 in Mouza Nayabad, P.S. Kasba now Purba Jadavpur, District South 24
Pargunay,

AND WHEREAS in the manner as aforesaid the said Society purchased a total land
mengurlng more or less 141 Blghas, 11 Cottahs, 11 Chittacks and 31 Sq. feet sitvated and
lying ut and boing comprised in Dag No.81,83,85,86,87.88,89,91,131,132,135,136 and 139
at Khutiun Nu. 76.90,101.103,104 and 145 of J.L. No. 25, Touzi No.56 of Maouza Nayabad,
I".5. Kusbu now Purba Jadavpur within KMC Ward No. 109, District South 24 Parganas and
duly muielod and recorded Iy name with KMC as the absolute owner thereaf and the same

I8 deserlbed In the Schedule A herein under and hereinafier referred to as the said Iand;:

AND WHEREAS the said Saciety after mutation with B.L & L.R.O, divided the said land in
several plots with the provisions for the road, passage and other common parts and areas for

enjoyment of the respective plot i in accordance with the object with which the said Society
was [ormed; s e o :

AND WHIERIAS on the Invitation of the sajld'Society, the VENDOR herein applied for in
lhe preserlhed munner, the membership of t‘ne said Society and his application for
nemhership huving been aceepted as a PURCHASER MEMBER had been allotted a plot of
lund vn his ngreeing to aceept the terms and conditions of the said Soclety;

AND WHEREAS by a resolution dated 2.5.1987 it was decided by the said Society o allot
different plots to different members of the said Society whereby the VENDOR herem~as-the
PURCHASER MEMBER was allotted a plot of land fully described i

herein under and hereinafter referred to as the said plot of land and by y eedrof saIe dated"'\ «-\\‘
27" Murch 2003 registered with the office of D.S.R. II, Alipore, and i'ac,ford’ed mBopka’t'i: s
I. Vol. No. 10 at Pages 6165 to 6176 as Deed No. 160302737 for th’e year 200—3 a plotof &

_E' i
il l1clng Plot No. 180 B. measuring more or less 2 Cottahs 3 C]uﬁadkg‘g ,Sq feet fbrmed}j "/
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No, 109 was transferred by the said Society in favour of the VENDOR herein as the
PURCHASER MEMBER of the Co-Operative Society;

AND WHEREAS on the application of the said Society the relevant depariment of the
Government of West Bengal by its Memo No. 2392/ Fisch/C-I/2M-51/2009 dated
05.08.2011 acknowledged the conversion of the land involved in several plots allotted to
different members of the sajd Society to solid land and recorded names of the members,
measurement of their respective plots, wherein the VENDOR'S name have recorded in Sl
No. 26 and the land allotted to him had been recorded as 2 Cottahs 8 Chittacks comprised in
R.S. Dag No. 135, R.S. Khatian No, 101, Mouza Nayabad, J.L. No. 25, P.S. Purha Jadavpur,
District South 24 Parganas, KMC Ward No. 109;

AND WHEREAS the VENDOR herein while thus in enjoyment of the said plot of land
measuring more or less 2 Cottahs § Chittacks 0 Sq. feet as fully described in the Schedule B
herein under, so allotted to him by thie said Society in the manner referred to hereinabove, by
paying the rent to the relevant department, Govt. of W.Bengal and rates and taxes o KMC
proposed to sell the said plat of land being a well demarcated land measuring more or Jess 2
Cottahs 8 Chittacks 0 Sq, feet as described in the Schedule B herein under and herein after
referred to as the said plot of land at or for the price of Rs.26,00,000/-( Rupees Twenty Six
Lakh ) and the PURCHASERS having agreed to purchase the same at the said price and the
PURCHASERS having paid and the VENDOR baving received, the entire consideration
being the sum of Rs.26,00,000/-( Rupees Twenty Six Lakh ) as detailed in the memorandum
of consideration of this deed of sale, the VENDOR execute and register this deedﬁf;ale in

favour of the PURCHASERS on the terms and conditions and on the covenants as contained
herein under by these presents, o

-

-

NOW THIS DEED OF SALE WITNESSETH that in pursuance of the saié‘ggg&eizl;ej:g_t-and. -

N

consideration of Rs.26,00,000/~ Rupees Twenty Six Lakh }to the VENDO ﬁa}&_\bgrf-i &

PURCHASERS at or immediately, before the execution of these presents the receipt
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whereof the VENDOR do hereby admit and acknowledge and of and from the same and
every part thereof acquit, release and discharge the PURCHASERS and also the said
property he the VENDOR as beneficial owner do by these presents indefeasibly grant, sell,
convey and transfer, assign and assure unto the purchaser free from encumbrances,
attachment and other defects in title ALL THAT the said plot of land fully described in the
Schedule B hereunder HOWSOEVER otherwise the said property now or heretofore were
or was situate, butted, bounded, called, known, numbered, described and distingnished
TOGETHER with all benefit and advantages of ancient and other lights, liberties,
easements, privileges, appendages and appurtenances whatsoever to the said property or any
part thereof belonging or in any wise appertaining or with the same or any part thereof
usually held, used, occupied or enjoyed or reputed to belong or be appurtenant thereto AND
the reversion and reversions, remainder and remainders, rents, issues and profits thereof and
of every part thereof together with all the estate, right, title, inheritance, use, trust, property,
claim, and demand whatsoever both at law and in equity of the VENDOR into and upon the
said property or every part theréof AND all deeds, pattas, muniments, writings aad
evidences of title which in any wise relate to the said land or any part or parce] thereof and
which now are or hereafter shall c;may be in the custody, power or possession of the
VENDOR or any persons from whom she or they can or may procure the same without
action or suit at law or in equity TO HAVE AND TO HOLD the said land and every part
thereof hereby granted, sold, conveyed and transferred or expressed or intended so to be
with their rights, members and appurtenances unto and to the use of the PURCHASERS
freed and discharged or otherwise by the VENDOR well and suEiCIenm&f. %

R

from and against all encumbrances, claims, liens ete, whatsoever creatg;ﬁ orrsﬁffered by mb, "" : ...-

S

VENDOR AND the VENDOR do hereby covenant with ’;tEé rPURCI-IASERS =V i
notwithstanding any act, deed or thing whatsoever by the VENDOR_ br by ,any 1% her e } _¥_ p"
predecessors and ancestors and in title, done or executed or knowmg}.y suﬂ‘ezed 1o the )')
contrary she the VENDOR had at all material times heretofore and now

eein a /
L r-
power, absolute authority and indefeasible title to grant, sell, convey, trans \\' @

F
'f

assure the sald property hereby granted, sold, conveyed and transferred or expressed or
intended so to be, unto and to the use of the PURCHASERS in the manner aforesaid AND
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THAT the PURCHASERS shall and may at all times hereafter, peaceably and quietly enter
into, hold, possess and enjoy the said property or land and every part thereof and receive the
rents, 1ssues and profits thereof, without any lawful eviction, interruption, disturbance, claim
or demand whatsoever from or by the VENDOR or any person or persons lawfully or
eyuitubly claiming any right or estate thereof from under or in trust for her or any of her
unceslors o predecessors in tile AND THAT free and clear and freely and clearly
uhsoluiely nequitted , exonerated and released or otherwise by and at the costs and expenses
wl'ihe VENDOR well and sufficiently indemnify of from and against all and all manner of
claims, charges, liens, debts, attachments and encumbrances whatsoever made or suffered by
the VENDOR or any of her ancestors or predecessors in title or any person or persons
lawfully or equitably claiming as aforesaid AND FURTHER THAT the VENDOR and all
persons having or lawfully or equitably claming any estate or interest whatsoever in the said
land or any part thereof from under or in trust for her the VENDOR or from or under any of
his predecessors or ancestors in title shall and will from time to time and all times hereafter
al the request and costs ol the PURCHASERS do and execute, or cause to be done and
excenfed all such acts, deeds and thjn'gs whatsoever for further better and more perfectly
ussuring the snid land end every part thereof unto and to the use of the PURCHASER
uecofding to the true intent and meuning of these presents as shall or may be reasonably
required - AND FURTHERMORE THAT the VENDOR shall at all times hereafter
indeninify and keep indernified the PURCHASERS against loss, damages, costs, charges

and expenses if any suffered by reason of any defect in title of the vendor or any breach of
the covenants herein under contained.

SCHEDULE “A” ABOVE REERRED TO

o, i \
r %
All that land measuring more or less 141 Bighas, 11 Cottahs, 11 CP/@g‘I{s arfd, ;31 _Sd?;fegt {?A
sttnated and lying at and being comprised in Dag No. 81, 83, 85, 23;558'? 881 89 @%13 1?0)') E
8
132, 135, 136 and 139 of Khatian No. 76,90,101,103,104 and 143 \of}KL No: ‘ESzTOM >*)]

Na.56 of Mouza Nayabad, P.8. Kasba now Purba Jadavpur within M%rd No 109" /I

District South 24 Parganas. \\\ w
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SCHEDULE B ABOVE REFERRED TO

All that plot of land being Plot No. 180 B, measuring more or less 2 Cottahs 8 Chittacks 0
3q. feet of Bastuland formed out of the Schedule A property comprised in R.S. Dag No. 135,
HL.B. Khstlan No. 101, Mouza Nayabad, J.L. No. 25, P.S. Purba Jadaqur, Distriet South 24

Pnrgnnas. KMC Ward No 109 and subsequently assessed by the KMC a8 PIBII].‘LSE:;S No
“963 Nayabadand, Kolkatﬂ- 700 099 together with a tile shed structure containing an area

— . — =

Tl 100 Sq. feet and the Assexsee No. 31-109-08-6005-0 and the same is clearly shown with

red border line in the site plan annexed hereto the same is butted and bounded as follows:-
On the North.  Tank part of R.S. Dag No. 135

Onthe South. 40 feet wide Road.

S =7
Onthe East,  Plot No. 180 A, Nayabad;

Onthe Wesl, 10 feet wide Road./’_—‘

- \, (3 VU-JJ
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IN WITNESS WHEREOF the parties hereunto set and subscribe their respective hands on
the day month and year first above written,

Signed and delivered
in presence of :- .
273 L3. J‘/- ot G?[{" 56_4/&

2. ’thmww\{% quyw &
fose T@w%"‘" D Hmancaie fo,

A S Dk

PURCHASERS

Prepared in my office

~——-Rai Mohan Sinha
Advocate
En. NévW288 of 1971

k&,@m}kaﬁg,%;‘
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MEMO OF CONSIDERATION

The VENDOR acknowledges the receipt of the amount being the sum of

Rs.26,00,000/-( Rupees Twenty Six lakh ) from the PURCHASER in the following

manner:-
Bank Draft N0.969922 Dated 11.09.2017 of e
UCO Bank, Panchasayar Branch drawn in favour
Of the VENDOR Rs.26,00,0000/-
| gﬁfiﬂl Sl ot
VENDOR
Witnesses,
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£
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right
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- Govt. of West Bengal - DK -

Directorate of Registration & Stam p Revenue
e-Challan

GRN: 19-201718-006981937-2 ~. PaymentMode counter Payment

GRN Date: 040012017 t6:30:57 . *'. = Baink: - *skalerBank of India
BRN : 90002512 . % BRN Date: 065815617 00:00:00
BRSO ORS D e e e

3,
Name : RA MOH
Contact No. + i

E-mail ; A T -
= .‘a-f‘v -}i‘ np g W'-
Address : 3 Mahanirban Reg :‘-“'&_
; b

ApplicantName :  Mr PRABIR DEY" &
Office Name : ’

Office Address :
Status of Depositor

A7 e S
e
I

Pl Ty
Sotel bl i ile i
f;"d .-15'?" :""l'. '-.J.,. G
NGRS '@}1&.
; At }5&5& SR Us ;
1 16300001236500/1/2017
2

Total 233066
InWords :  Rupees Two Lakh Thirty Three Thousand Sixty Sk only
vdg
. ..
o '\.__
i r—-‘{“'—._
¥
4 if
% i
i
£/
s
Page 1 of 1
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State Bank Of India
Home Branch: 40220 Payment Made :  Counter Payment
GRN: 192017180069819372 Bank Ref No : 021246620
GRN Date : 06/09/2017 Transaction Date : 9/6/2017 11:00:13 AM
Depositor ID:  16300001236500/1/2017
Depositor Name : wAL MIOEN S .
P " SINHA
Payment Details:
Sub :
SR | Major : Minor | Budget | Scheme Sy 5
No | Head I\éz_;tar Head | Head | . Code HEA Description  |Amount
" Prop::};y Registration-
1 0030 02 103 003 02 Starmp duty 199720
. a Property Registration- :
2 {0030 03 104 001 16 Registration Fees 33346
Total Amount Paid : 233066

Signature of Bank Official ¢

Dat

e

o i . )

TG R (R /g

: _‘((:‘.‘( g ":'\- "ﬁj},}

‘ 1 e '-_.—_‘v{.»;',):}_\ }%‘

W g v iy g j
‘i ‘ ‘\& ¢ "-i'f-- . ) ¥
WO W G !

N
%\ﬁ g SR
https://i40229svr1/Modules/STGTV2/Common/Pages/ReceiptifizaV 24 Qﬁ}e@é@ﬁt}' 7.09-2017



Government of Wast Bengal

Depariment of Finance (Revenue) , Directorate of Registration and Stamp Revenue
CFFICE OF THE D.S.R. -V SOUTH 24-PARGANAS, District Name <South 24-Parganas
Signature / LTI'Sheet of Quary NofYear 16300001236500/2017

I. Signature of the Person(s) admitting the Execution at Private Residenca,

S1 | Name of the Executant | Category Finger Print | Signature with
No. N date
1 [MrSATADAL SARKAR Seller el
P-20, Mukundapur, &
Sladium Nagar,, P.O:- r|~1
Mukundapur, P.S:- o
Purba Jadabpur, ?
District:-South 24- [
Parganas, West Bengal, R
India, PIN - 700099
S| |Name of the Executant | Category Signature with )
No. ] date
2 |MrHIMANGSU DAS Buyer J_\:
U/14, Panchasayar,, P
P.0:- Panchasayar, &
P.8:- Purba Jadabpur, & ?{
District:-South 24~ § ?2
Parganas, West Bengal, 2
India, PIN - 700024 =z
St | Name of the Executant | Category i-iiﬁgfggPrint Signature with
No.
3 |Mrs SUMITRADAS Buyer
Ui14, Panchasayar,,
P.Q:- Panchasayar,
P.S:- Purba Jadabpur,
District:-South 24-
Parganas, West Bengal,
India, PIN - 700084
/ x-'_r-’,;%,- _ w,‘a:’ g
,r' ' ) ’?‘4};’1&? B
i i g, TR
i@ a2
S Sy om S
Query No:+16300001236500/2017, 20/09/2017 12:23:14 PM SOUTH 24-PARGANAS (D.S.R. - vf\_:‘m. = kk wﬂ{’é 7
LS =M
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AEVPD2400C

WM MAME -
HIMANGSU DAS

war{ TAm W JPERMANENT ACGOUNT NUMBER @»

firg 21wy (FATHER'S NAME
NANIGOPAL DAS

=1 i /OATE OF BIRTH
16-02-1955

Salive

FITY ST, (T, AWLY, T
s , COMMISSIONER OF INCOME-TAX{C.0:), KOLKATA

o




~%-

Sl | Name and Address of Identifier
No.

Identifier of

Signature with

1 |MrPRABIR DEY

Sonof Late HDey

Alipore Police Court, P.O:- Alipore,
P.S:- Alipare, District-South 24-

Parganas, West Bengal, India, PIN -
700027

Mr SATADAL SARKAR, Mr HIMANGSU

DAS, Mrs SUMITRA DAS

date

Query No:-163000012365002017, 200572017 12:23:14 PM SOUTH 24-PARGANAS (DS.R. - Y)

(Sali Prosad
Baptiopadhyay)
DISTRICT suUB-

REGISTRAR
OFFICE OF THED.S.R. -
V SOUTH 24-PARGANAS

South 24-Parganas, West
Bengal

Es

0N el Pagedely

o m— e
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Major Information of the Deed

.x._-,

’f";'jiji*‘&j‘ s V D.SR.-V SOUTH 24-PARGANAS District:
EpA A ﬁ;,,_,-&,ﬁhm fr. South 24-Parganas
Applicant Name, Address |PRABIR DEY

& Other Details Alipore Police Court,Thana : Alipore, District : South 24-Parganas, WEST BENGAL, PIN
- 700027 Mobile No 92391 67495, Status :Buyer/Claimant
TR

AT T o o

W,

308] Other than Immovble Property,
Agreement [No of Agreement 2]
il

&— lﬂ?lrn&-‘i{‘!w-. 25 :

r—'l\'-’

Rs 26 00 000]—

Rs. 33,30,000/-
ey PR R e R v
Rs. 1,99,820/- (Article:23) Rs. 33,346/ (Article:A(1), E, M(b) H)
Remarks - Ret;eived Rs. 50/~ { FIFTY only ) from the applicant for i issuing the assement slip.(Urban
area

Land Details :
District: South 24-Parganas, P.S:- Purba Jadabpur, Corporation: KOLKATA MUNICIPAL CORPORATION, Road:

‘Nayabad. . Premlses No. 2963 Ward No' 109

of BANImb; \ D! HMIM:@ 2
L1 2Katha 8| 25,70,000/- 33,00 000!- W‘dth of Approach
_ Chatak Road: 40 Ft.,
Grand Totfal: 4.125Dec| 25,70,000 /- 33,00,000 /-

Structure Detalls :

Gr. Floor, Area of floor : 100 Sq Ft.,Residential Use, Cemented Floor, Age of Structure: 0Year, Roof Type: Tiles
Shed, Extent of Completion: Complete

| Total:|  100sqft  |30,000/- 130,000 /-

1 Mr SATADAL SARKAR .
Son of Late Khetra Mohan Sarkar P-20, Mukundapur, Stadium Nagar,, P.O:- Mukunda tiFe]
District:-South 24-Parganas, West Bengal India, PIN - 700099 Sex: Male, By Caste’F mt!ﬁ_,
Citizen of: India, PAN No.:: AKLPS4472M, Status :Individual, Executed by: Self, H4fe of,EXE&IﬁEm\ b 72017
» Admitted by: Self, Date of Admission: 20!091201? Place : Pvt, Residence, Execute‘dez,,SeIf Date bf :
Executlon 20/08/2017 M ey )
» Admitted by: Self, Date of Admission: 20/09/2017 ,Place ; Pvt. Residence; Vb

£ Al ipe I

.. 22/09/2017 Query No:-16300001236500 / 2017 Deed No :1 - 163002952 / 2017, Document is digitally signed,
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1 Mr HIMANGSU DAS
Son of Late NANIGOPAL DAS U/14, Panchasayar,

Parganas, West Bengal, India, PIN - 700094 Sex: Male, By Caste: Hindu, Occupation: Others, Citizen of: India,
PAN No.:: AEVPD2400C, Status :Individual, Executed by: Self, Date of Execution: 20/09/2017
. Admitted by: Self, Date of Admission: 20/09/2017 ,Place : Pvt. Residence

w P.0:- Panchasayar, P.S:- Purba Jadabpur, District:-South 24-

2 |Mrs SUMITRA DAS (Presentant )

Wife of Mr Himangsu Das U/14, Panchasayar,, P.0:- Panchasayar, P.S:- Purba Jadabpur, District:-South 24-
Parganas, West Bengal, India, PIN - 700094 Sex: Female, By Caste: Hindu, Occupation: House wife, Citizen of;
India, PAN No.:: ADMPDB165A, Status :Individual, Executec[ by: Self, Date of Execution: 20/09/2017

, Admitted by: Self, Date of Admission: 20/09/2017 ,Place : Pvt. Residence

idetlf'er Details :

RIS Wik e Dr A

N o A L e R

Mr PRABIR DEY ) o
Son of Late H Dey

Alipore Police Court, P.O:- Alipore, P,S:- Alipore, District-South 24-Parganas, West Bengal, india, PIN - 700027, Sex:
Male, By Caste: Hindu, Occupation: Law Clerk, Citizen of: Indla

+ » Identifier Of Mr SATADAL SARKAR, Mr HIMANGSU
DAS, Mrs SUMITRA DAS

o

T ‘ah 13 pon fangite gy i = -x-f
Seatile O
S el an! RATS s MELTY

=i

SI.No| From T. wlth area (Name-Area)

Mr SATADAL SARKAR Mr HIMANGSU DAS-2 0625 Dec, Mrs SUMITRA DAS-2 0625 Dec

1 Mr SATADAL SARKAR | Mr HIMANGSU DAS-50.00000000 Sq Ft,Mrs SUMITRA DAS-50.00000000 Sq Ft

E}Wu},}fﬂﬁf ﬁ%’ﬁ“

Presented for regislrallon at 17 40 hrs on 20-09-2017 at the

anate resxdence hy Mrs SUM] IRA DAS , one of the
Cla1mants

oy

Cemf ed that lhe market value of this property which is the subjact matter of the deed has been assessed at Rs
33,30,000/-

22/09/2017 Query No:-16300001236500 / 2017 Deed No ¢! - 1630029852 / 2017, Document Is digitally signed.
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TR O AT T ST B R, e S N R e R T s 1
Execution Is admitted on 20/09/2017 by 1. Mr SATADAL SARKAR, Son of Late Khetra Mohan Sarkar, P-20,
Mukundapur, Stadium Nagar,, P.O: Mukundapur, Thana: Purba Jadabpur, , South 24-Parganas, WEST BENGAL,
India, PIN - 700099, by caste Hindu, by Profession Others, 2, Mr HIMANGSU DAS, Son of Late NANIGOPAL DAS,
U/14, Panchasaya

r. P.O: Panchasayar, Thana: Purba Jadabpur, , South 24-Parganas, WEST BENGAL, India, PIN -
700094, by caste Hindu, by Profession Others, 3. Mrs SUMITRA DAS, Wifi

e of Mr Himangsu Das, U/14,
Panchasayar,, P.O: Panchasayar, Thana: Purba Jadabpur,

» » South 24-Parganas, WEST BENGAL, India, PIN - 700094,
by caste Hindu, by Profession House wife

Indetified by Mr PRABIR DEY, , , Son of Late H De
Parganas, WEST BENGAL, India, PIN - 700027,

Y, Alipore Police Caurt, P.O: Alipore, Thana: Alipore, , South 24~
by caste Hindu, by profession Law Clerk

/@x.\,,,’\—-fva"f"?

Sati Prosad Bandopadhyay

DISTRICT SUB-REGISTRAR

OFFICE OF THE D.S.R. - V SOUTH 24-
PARGANAS

West Bengal

.

P (e

Admissible under rule 21 of West Beng

of Indian Stamp Act 1898.

BRSBTS e e R R T 55
Certified that required Registration Fees payable for this document is Rs 33,346/- (A(1)=Rs 33,300/~ E=Rs 14/~ H=
Rs 28/- M(b) = Rs 4/- ) and Registration Fees pald by Cash Rs 0/-, by online = Rs 33,346/

Description of Online Payment using Government Recelpt Portal S
Online on 06/09/2017 12:00AM with Govt. Ref. No: 1920171800

it S R et A
T ag iR AT
G L A

ystem (GRIPS), Finance Department, Govt. of WB
69819372 on 04-09-2017, Amount Rs: 33,346/-,

Bank: State Bank of India ( SBINOO000D1), Ref, No. 90002512 on 06-08-2017, Head of Account 0030-02-1 04-001-16
Certified that required Stamp Duty payable for this document is Rs. 1,99,820/- and
by online = Rs 1,99,720/-

Description of Stamp

1. Stamp: Type: Impressed, Serial no 623234, Amount: Rs.100/-, Date of Purchase: 05/08/2017, Vendor name:
SANTOSH KR DEY

Description of Online Payment using Government Receipt Portal System (GRIPS), Finance Department, Govt. of WB
Online on 06/09/2017 12:00AM wi

th Govt. Ref. No: 192017180069819372 on 04-08-2017, Amount Rs: 1,89,720/-,
Bank: State Bank of India ( SBINO000001), Ref. No. 90002512 on 06-09-2017, Head of Account 0030-02-103-003-02

e Satl Prosad Bandopadhyay
DISTRICT SUB-REGISTRAR

OFFICE OF THE D.S.R. -V SOUTH 24- (
. PARGANAS

South 24-Parganas, West Bengal

220912017 Query No-16300001236500 / 2017 Deed No 1l - 163002952 2017, Document Is digltally Signod.
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Cerfificate of Registration under section 60 and Rule 69. A '_ S
Registeredin Book -1
Volume number 1630-2017, Page from 89891 to 89915 .

being No 163002952 for the year 2017.

Digitally signed by SATIPRASAD
BANDYOPADHYAY

Date: 2017.09.22 11:16:23 +05:30
/@\“"“ Ww«p; Reason: Digital Signing of Deed.

(Sati Prosad Bandopadhyay) 22-09-2017 11:16:15
DISTRICT SUB-REGISTRAR

OFFICE OF THE D.S.R. -V SOUTH 24-PARGANAS
West Bengal.

(This document is digitally signed.)

22/09/2017 Query No:-16300001236500 / 2017 Deed No :i - 163002852 / 2017, Document is digitally signed.
Nemem AL af OE
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District Sub-KegIstrar

X - Altpore, South 24 Parganas

. 4 e § 1 MAY 2022

DEVELOPMENT AGREEMENT

THIS DEVELOPMENT AGREEMENT is made on this the } /5 day
of May, Two Thousand Twenty Two(2022) A.D.

,-"’-’q—‘-' .
SZIOTARER,
: BETWEEN ~~" 77

£ L g s s RS .
'f:f_‘;_, C CAN Ml ROY N
3 Ey ey g o

¢ i r : R } 1
H [ L R |
a i' (. - i }

¥
r
{
A
6.
oy

k=
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(1)SRI HIMANGSU DAS( PAN : AEVPD 2400C), son of Late Nanigopal Das & (2)SMT.

SUMITRA DAS(PAN : ADMPD 81654), wife of Sri Himangsu Das, both by faith

Hindu, both by occupation- Service & House wife respectively, both Indian Citizens,

both residing at U/14, Panchasayar, P.0. & P.S. Panchasayar, Kolkata - 700 094,

Dist. South 24 Parganas, hereinafter called and referred to as the ‘OWNERS/
VENDORS'(which term or expression shall unless excluded by or repugnant to the
subject or context be deemed to mean and include their heirs, legal representatives,

successors, executors, administrators and assigns) of the FIRST PART.

AND

M/S. BISWAJIT ROY(PAN : AFDPR 0887C ), a Sole Proprietorship business, having
its’ registered office at 2879, Nayabad, P.0. Mukundapur, P.S. Purba Jadavpur now

Panchasayar, Kolkata - 700 094, Dist. South 24 Parganas, represented by its’ Sole -

Proprietor SR BISWAJIT ROY(PAN : AFDPR 0887C JAADHAAR : 6349 3233 0557),
son of Late Biswanath Roy, by faith Hindu, by Occupation Business, Indian Citizen,
residing at 2879, Nayabad, P.O.- Mukundapur, P.S. Purba Jadavpur now
Panchasayar, Kolkata — 700 094, Dist South 24 Parganas, hereinafter called and
referred to as the 'DEVELOPER' (which term or expression shall unless excluded by
or repugnant to the subject or context be deemed to mean and include present

Proprietor, Successors-in-Office, Legal representative, administrator and assigns)
of the SECOND PART.

- — e

# .4' - oA o ‘\'_'-\"4._
WHEREAS by virtue of an Indenture of sale made on the ZQﬁ‘;"Béf,y;}o?fﬁeii%ﬁnihgr, |
s e VA -‘\-._‘

2017, duly registered with the office of D.S.R.- V, South 24~'Ea.pghna_s;3§gpqi::¢)\’v;§%‘
Book No. I, Being No. 1702, Vol. No. 1630-2017, Pages 89891 to 89915, for:the Jear
2017, SRI SATADAL SARKAR, the Vendor therein, trafl's’f‘i{redi_-bo{i:vgyeg ):%T ’;
granted in favour of §.1)SRI HIMANGSU DAS(_PAN : AEVPE)‘Z!{L\O‘UC)‘_,, ;§z ,}(‘%%‘M_
SUMITRA DAS(PAN : ADMPD 81654), the Owners/ First Part: he"étiﬁ 'y T

%
o —

LI
s vy

Page 2 of 29
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the piece and parcel of a homestead plot of land having Plot No. 180B, Phase-II,
measuring about 02 Cottahs 08 Chittaks 00 Sq. Ft. more or less pertaining to R:S.
Dag No. 135(part), R.S. Khatian No. 101, J.L. No. 25, Mouza - Nayabad, P.S. Purba
Jadavpur, Within the limits of The Kolkata Municipal Corporation, Ward No. 109,
Borough - XII, Dist. : 24-Parganas(S). Afterwards, while in peaceful possession of

the same, the said SRI HIMANGSU DAS & SMT. SUMITRA DAS, being the absolute .

lawful Joint Owners of the aforesaid plot of land, measuring about 2 (Two) Cottahs
08(Two) Chittacks more or less, duly mutated their name as the absolute Joint
Owners of the said premises in the records of the Calcutta Municipal Corporation
now known as Kolkata Municipal Corporation by complying all the formalities
thereof and also by paying the upto date rents and municipal taxes from time to
time and aforesaid Premises was known, numbered and assessed as Municipal
Premises No. 2963, Nayabad, Ward No. 109, Br. XII, vide Assessee No. 31-109-08-
6005-0, P.0. Mukundapur, Kolkata-700 099 under P.S. Purba Jadavpur, within the
limits of the Kolkata Municipal Corporation, in the District of South 24

Parganas(herein after referred to as the ‘SAID PROPERTY/PREMISES’ for all
references hereof). =

AND WHEREAS the First Party herein thus being absolutely seized and possessed
of or otherwise well and sufficiently entitled to the said property as mentioned in

the schedule of the land herein below and are in actual physical possession of the

same as absolute lawful owner thereof,

AND WHEREAS the said premises is free from all encumbrances Iiens charges,

lispendences whatsoever and has a good and marketable ti lgﬁ'ri} ';‘ _g,. ’f}w\\
£ NS

AND WHEREAS the present Owners herein, have n (éc%ed {c(?.i'devel?wp"r
) B Ly ,r')
aforesaid Schedule "A" mentioned landed proper: l{y constructmg aa 2éw

A DL Latinis G

multi- storeyed Building, comprising of number of resig n;l\al flats on the; dlﬁ% ént
NGk e ‘g"/’/
\‘_‘lﬁt.\‘ﬁ_—'—/

Page 3 of 29
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floors, Covered Car Parking Spaces/Parking Spaces/shops, etc. in the ground
Floor, but due to Paucity of fund, lack of technical knowledge and experience in the
field of construction, have now decided to do the same by appointing a Developer,
who is financially and technically sound to construct a new multi-storied Building
upon their aforesaid property/premises as per the sanctioned Building Plan duly

obtained from Kolkata Municipal Corporation.

AND WHEREAS the Developer herein, on coming to know the facts of such desire of

the Owners herein, has made a proposal in relation to the aforesaid development of

the said property before the Owners. The Owners, after necessary investigation,
and thorough understanding with the Developer herein, have agreed to deyelop
the said premises/property by the Developer herein. Both the parties hereto have
mutually analyzed, discussed and agreed to execute this Development Agreement
under certain terms and conditions to satisfy the interest of both the parties
thereto. The Owners herein, for their own advantages and benefits, have agreed to
appoint, M/S. BISWAJIT ROY, a Proprietorship business, represented by its” Sole
Proprietor SRI BISWAJIT ROY, the Second Part herein, as the Developer of their said

property for constructing the  proposed multi-storied Building as per the .

sanctioned building Plan. The Developer herein, has also agreed to develop the said
property by constructing the proposed multi-storied Building as per the
sanctioned Building Plan at his own risk, cost and expenses under certain terms
and conditions which has been decided mutually by and. between the parties

herein, without involving the owners in the matter of the hazards of construction.

AND WHEREAS it is mutually settled by and betw’gen/{- £ ‘r.ﬁ- '%s.- g\ the
Developer herein, that, out of the total F.A.R. as per the éapgﬁoned)plm-%ul%l ls‘sued
by the Kolkata Municipal Corporation, the Owners of the Fxrsx Eaj:t sghall_be e,ntjed

to the following total sanctioned area/F.A.R.(OWNBBé\g AJ._I,,@CATIQN) Jin }ﬂle ]

following manners :- , ~.\,;-':.,_ - -"JQA X
NIRRT B

Page 4 of 20
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(2) Entire Top Floor in the form of one Flat, as per the sanctioned building plan of .

KM.C. in the proposed multi-storied building upon the said premises AND (b)
Adjustable/refunded amount of Rs.6,25,000/-(Rupees Six Lac Twenty Five
Thousand) only which had already been paid by the Developer to the Owners
herein before the date of signing of these presents and the aforementioned
adjustable amount will be refunded by the Owners to the Developer herein at the
time of hand-over the Owners’ Allocation completed in all respect complying with
the terms and conditions of these presents simultaneously(more-fully and

particularly described in the SCHEDULE -' B’ hereunder written).

~

AND WHEREAS the balance area of the sanctioned F.AR.(DEVELOPER'S
ALLOCATION) in the form of Flat/s/Car Parking Space/s/Shops, as per sanctioned
building plan of KM.C. will be treated as Developer’s Allocation and vested upon
the Developer herein without any objection and/ o% Claim of the Owners herein in
the proposed new multi-storeyed B_ﬁilding in the aforesaid Premises, save and

except the aforesaid Owners’ Allocation(more-fully and particularly described in
the SCHEDULE - ‘C’ hereunder written).  *

AND WHEREAS both the Owners and the Developer herein, have amicably
discussed, negotiated, agreed and finally settled that, the proposed multi-storied

Building shall be completed within the stipulated time period of :WFOUT)
Months from the date of commencement of work and a /mi’:l?e{f Bﬁthe

aforesaid building, the Owners herein, shall be delivered. { rGmmer,s Allocamon\ Tt

ot

" f\
is noted that the time period will be the essence of thﬂs Gontraat. Howeve}‘ ijn

i %‘. S r"u._ )) $
\ L feu 3

: OA\‘M—-_IH - _};"".//
- \WEST ‘3';//
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mean-time, the Developer shall have every lawful right to enter into Agreement for

Sale with all intending Buyers/Purchasers for the purpose of transfer of the

self-contained Flats on the different floors and Car Parking Spaces/shops, other -

spaces in the ground Floor in the said premises under the Developer's
Allocation at its’ own absolute discretion and at any settled price without any
objection from the Owners herein. The Developer herein, shall also be entitled to

receive the part or full consideration against sale of Developer's Allocation in the

said premises.

NOW THIS AGREEMENT WITNESSETH THAT BOTH THE PARTIES HERETO HAVE
AGREED TO CERTAIN TERMS AND CONDITIONS WHICH ARE AS FOLLOWS:-

-

In the Premises and in consideratio?i-bf mutual advantages and benefits to be
received and derived by both the parties herein, do hereby enter this Development

Agreement for the development of the said property.

?

1.(A) OWNERS : Shall mean SRI HIMANGSU DAS & SMT. SUMITRA DAS as the
'OWNERS’,

B) DEVELOPER : Shall mean M/S. BISWAIIT ROY, a Proprietorship business,
represented by its’ Sole Proprietor SRI BISWAJIT ROY, as the 'DEVELOPER'.

C) PREMISES : Shall mean ALL THAT piece and parcel of a hornest;ea lot of land,
measuring about 2 Cottahs 08 Chittacks 00 Sq. Ft. m?af“lbssﬂ;%ﬁ‘gﬁlimmpal
Premises No. 2963, Nayabad, Ward No. 109, Br. XII, vjde. ASsessee: No-3:

6005-0, P.0; Mukundapur, Kolkata-700 099 under P% Pujrba }ada,‘zpur, mt’hm! the

limits of the Kolkata Municipal Corporation, in the D1‘5%&t afJSoutb 24 P;uganas
N/

Page 6 of 20
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which is more fully and particularly mentioned in the SCHEDULE - ’A’ hereunder of

this Agreement and hereinafter called and referred to as ‘SAID PROPERTY / LAND /
PREMISES".

D) BUILDING : Shall mean the proposed new multi-Storied Building to be
constructed on the ‘SAID PROPERTY/LAND’, which will contain several self-
contained residential Units/ Flats on different floors and Car Parking
Spaces/shops, under roof, S‘paces for pump, electric meter, etc. in the ground floor,
at present within the limits of the Kolkata Municipal Corporation, in the District of
South 24 Parganas, in accordance with the Sanctioned Building Plan of K.M.C.

E) COMMON AREAS & FACILITIES : Shall mean and include the corridor, stairs,
stair-cases, staircase landing, stairways, pathways for easement from the main
road and other open spaces including side, rear, front spaces and facilities, lobbies,
mounted room on the top floor, space for electric meter, passages, overhead
water reservoir, underground or sémi-grounded water reservoirs, septic tank
and other facilities and any.other a;re.a'x’left for beautification that will be provided
by the Developer for the enjoyment of the Unit holders and/or for maintenance of
the building to be constructed and/or other common facilities that may be

provided by the Developer, which is more fully and particularly mentioned in the
SCHEDULE -'D" hereunder.

F) OWNERS' ALLOCATION :- Shall mean and include that, following sanctioned
area out of the total F.A.R. as per the sanctioned plan duly issued by the Kolkata
Municipal Corporation, the Owners of the First Part shall be entitled:to -~

e 3
.7' -&9\ !:{::\‘:.3 '-'..-‘ \\\_

- /{: rr_“ o '\j. A %
(a) Entire Top Floor in the form of one Flat, as per t_}}é‘fs(a’n%ﬁgﬁ‘g':gfﬁ'ﬁildﬁ%é’\;
plan of KM.G. in the proposed multi-storied building upon B'\he %ai"c’l‘"ﬁ)retgus‘es "'ANi) ; f
(b) Adjustable-refunded amount of Rs.6,25,000/-(Rupees Szlc':x));nLﬁ’éMI"{}é‘é‘ﬁf‘y Fi\i{g /-

. Pl o

A . R )
LT e

T l’,"-
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Thousand) only which had already been paid by the Developer to the Owners
before the date of signing of these presents and the aforementioned adjustable
amount will be refunded by the Owners to the Developer herein at the time of
hand-over the Owners’ Allocation completed in all respect complying with the
terms and conditions of these presents simultaneously(more-fully and particularly

described in the SCHEDULE -’ B’ hereunder written).

G) DEVELOPER'S ALLOCATION : Shall mean and include the balance area of the _

sanctioned F.A.R(DEVELOPER'S ALLOCATION) in the form of Flat/s/Car Parking
Space/s/Shops, as per sanctioned building plan of KM.C. will be treated as
Developer’s Allocation and vested upon the Developer herein without any
objection and/ or Claim of the Owners herein in the proposed new multi-storeyed
Building in the aforesaid Premises, save and except the aforesaid Owners’

Allocation(more-fully and particularly described in the SCHEDULE - ‘C’ hereunder

written).

H) TRANSFER :- Shall mean, and include transfer by the delivery of possession and

by any other means adopted for effecting transfer of the saleable spaces and/ or -

flats of the said include meaning of the terms, as defined under the Income Tax Act

and also the Transfer of Property Act.

I) TRANSFEREE :- Shall mean-a person/ persons to whom the saleable space or flat
or shops or car Parking space/s in the said building Egll—-ﬁg—-agreed to be
transferred and/or for whom the said flat or shops or c;,zq"Pal;lﬂn" ”p‘aifs shall be
agreed to be constructed by the Developer in exfﬁﬁﬁe g1 t':]:l'e'":mt‘l-r;m:ltgtt of

‘i-‘.)._.}_u )
- \ﬂ( 'f\.—. o

C( ohegtim s -"U:; i
A2 T g
\\’}.‘- A

\?‘\’(v}'?:-r:d--*' A
- .-—"  Page80of19
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the Developer to construct the said respective flat or shops or car Parking space/s
of the Developer's Allocation for and on behalf of such persons and at the costs of
such persons who will be interested in purchasing and having flat or shops or car

Parking space/s s at the said building to be constructed at the said premises.

J) ARCHITECT : Shall mean an Architect / Civil Engineer / L.B.S. who shall be
appointed by the Developer herein and shall take the total responsibility of the

proposed Project at the aforesaid Premises.

2. That the said Owners do hereby revocable appoint, authorize and nominate and
empower the said Developer to act as Developer of the said property and at the
costs to be borne and incurted by the said Developer to have prepared and obtain a

building plan duly sanctioned by The Kolkata Municipal Corporation.

3. That the Developer shall always be entitled to enter into the said property with
prior intimation to the Owners herein and to have the same surveyed and
measured with the help of his men, Jaborers, technical persons etc. and soil thereof
tested as and if required under the Building Rules and have a Building Plan

prepared by a qualified Architect / Engineer / Surveyor.

4, i) That the Developer shall be entitled to sign in the name/s of and on behalf

of the Owners and submit the building plan and enter into all correspondences and

make representations before the Kolkata Municipal Corporation Authorities and

appear before them and do all necessary acts, deeds and thmgs in that behalf
and pay all fees and charges for getting the propt;;@,m.}‘lﬁ}star}ﬁ Bulldmg Plan

o~

prepared and also all sanction fees and charges A ligi a‘lgo obtain amcl I'ECEIVE the
¥ ir: -‘ :"']V

sanctioned plan from the Kolkata Municipal Cmi}!noréﬁ:lon and for thdt; purpose to

C T J i

51gn and grant rece1pts \(—J ( .

s ‘.Vif

~udy
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if) That after necessary discussion by and between the Owners and the Developer
herein, it is mutually settled by and between them that, all pending issues like
Mutation and Conversion of the said land from B.L. & L.R.O.(if necessary) and
K.M.C. and all other paper works in related to the sanction of the building plan will
be done by the Developer and in that case the Owners will co-operate and assist
with the Developer in every way whenever required including payment of
outstanding/arrear Municipal Taxes in relation to the said premises till the date of

these presents.

5. That the Owners agree that upon the plan being sanctioned by the Kolkata
Municipal Corporation, the Developer shall be entitled to- start/commence the
development work, preparing the ground and to start/commence the construction
of the proposed multi-storied building, at the land of the said Schedule ‘A’

mentioned premises in accordance with the sanctioned Building Plan,

6. That upon the plan being sanctioned, the Developer agrees to construct the
construction of the said building in a substantial and work like manner and use

standard materials of the size and specification stated in the sanctioned plan.

7. That the Developer hereby undertakes to keep the Owners indemnified against
all third party claims and actions arising out of any sort of act or commission or
omission of the Developer in relation to the making of construction of the said
building including deviations from the sanctioned plan, structural defects and also

accidents, if any, to laborers at construction site of the Developer.

8. That the Owners hereby agree, undertake and confirm that the Developer shall
be entitled to construct and complete the salr:], }ﬂ@é&‘bﬁﬂdmg on the said

Schedule ‘A’ mentioned Land of the said ?lese'é w1thlpg~'ﬁhe\sﬁpulated time
period and retain, enjoy and dea {wﬂ:h and» ’crﬁmferr the’ Developer's

b
#

Allocation TOGETHER WITH undivided shéreﬂm ’che landbef the sald premises

U'\ , -q
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attributable to the said Developer’s Allocation without any interruption, objection,

disputes, interference, hindrance of the said Owners and that the appointment of

the said Developer as “DEVELOPER” of the said premises and the rights of the said
Developer to construct the said multi-storied building in-terms of this Agreement
shall always be revocable on the part of the said Owners, It is however agreed by
the Developer, that the Developer shall not deliver up the possession of
Developer's Allocation to Third Party without First delivering the possession of
the Owners' Allocation completed in all respect to the Owners within the notice

period of 30 (thirty) days as stipulated in Clause No.33 hereunder.

0. That at the time of execution of this presents, the Owners shall handover all the

available original and certified copies of the Deeds, link deeds, Mutation certificate, ~

tax Bill of KM.C. , Khazna receipts, Mutation/conversion Certificate of B.L. & L.R.O.
etc. of the said premises to the custody of Developer herein, against valid
receipt, free from all encumbrances, charges, liabilities and the OWNERS shall not
deal with the same in any manner and shall not deposit the same for securing any
money claim and the Developer herein, shall always allow the Owners to have
inspection of the said documents as and when required for establishing and
proving the title of the said Owners. It is recorded that, true authenticated photo
copies of the said title deeds have already been given to the Developer. It is also
agreed that the original sanctioned plan after obtaining from the Kolkata
Municipal Corporation shall be in the custody of the said Developer and the
Owners will get a Xerox copy of the said sanctioned plan for their own satisfaction
and with a lien thereon in favour of the Developer for all costs and expenses and
fees and charges paid and incurred by the Developer and othe;_‘;gmm\s\es incurred
by the Developer in getting the said plan prepared ;;D@r},éaned It\s also
mutually agreed by and between the parties herein th ¥ thg o\pggmk’l“t‘fe‘ﬂeed and
all other requisite original documents related to the s id lrcmd ald prémlsesmll be

LI
l\. (- n qr'\'- R s

L ‘ ‘N ",‘e.;:".-."'
Sy o
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in the custody of the Developer/Second Part herein and the Developer will be
bound to produce the same as and when required and demanded by the Owners
for valid reasons etc. It is pertinent to mention that all the original
Deeds/documents, which were received from the Owners by the Developer at the
time of these presents as per the terms and conditions of this Development
Agreement, will be returned/handed over by the Developer to the Owners at the
time of handing over the Owners’ Allocation and refunded of Adjustable amount
simultaneously.

10. That it is agreed that, the Owners shall also from time to time sign
all other documents and execute, register the same at the cost and expenses of the
Developer and shall also sign applications as may be necessary from time to time

for the purpose of getting the building plan sanctioned and for the development of

the said premises and construction of the new multi-storied Building on the land _

of the schedule ‘A" mentioned premises. The new multi-storied Building shall be
completed within 24(Twenty Four) Months from the date of commencement of

work as per the sanction building plan of KM.C. Itis noted that the time period will

be the essence of Contract.

+

11. That it is clearly agreed and understood by and between the parties herein, that
the Owners will not be liable to bear and to pay any cost of construction of
the Building and other common benefits and facilities, it will be borne by the

Developer herein, 'The “Owners’ Allocation” has been determined as sanctioned

F. AR.(Owners’ Allocation) against the cost of their landed pro wq{l\as the -
/%g?i\

Developer's Allocation only. /
/

/( ' AR NO\‘-JU" o 1 'k
12. That the Developer herein, shall be entitled to apppmt(an Engmeetﬁﬁrchltept
¢

Licensed Building Surveyor, Overseers and/or their Sm%msors Ag_gnts Bsnlqlhg

Contractors, Labour Contractors and/or other person/s, \m:b.}guas may bey cLe<21ded
\\ O’{ Ii:"c-ﬁv\\
vy e :
\"“‘::."
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and selected by the Developer from time to time commencing, carrying on
with the construction and for the purpose of completion of the new multi-storied

Building as per the sanctioned building plan at the Schedule rhentioned premises.

13. That immediately upon execution of this Development Agreement and before
sanction of the building plan, the Owners shall make over the khas vacant and
peaceful physical possession of the said premises/land to the said Developer
without any objection or further delay. The Developer will be entitled to keep,
maintain and retain physical khas possession of the same, till completion of the
construction of the multi-storied building in all respect on the said premises and
delivery, sale and/or transfer of the flats or shops or car Parking space/s and/or
constructed portions duly completed under the Developer's Allocation. During the
continuation/pendency of this Development Agreement, the Owners shall not be
entitled to revoke rights of khas possession to be held by the Developer until and
unless the new multi Storied Building is cdmplétely finished strictly within the
stipulated time period as mutually agree.d'by and between the parties herein.

However, the Developer shall prepare and develop the said land and premises

for necessary construction at its own cost and expenses and the Developer will be ~

entitled to start construction on the same as per the sanctioned Building Plan of
K.M.C.

14. That for the purpose of ascertaining the undivided share in the land
attributable to the Developer's Allocation, the total Super Built Up Area of the
entire Flats and the total area of land shall be duly measured and ascertained by
Architects/Engineer in charge of construction of the said building and-his decision

. . - e e p_“-. \
in the behalf shall be final and binding. p s G j:' N
7o TR A
B ,l'.t" I’p}\m \\Jl‘\i‘-‘ " :-. \
15. That the said Owners do hereby grant unto and authorlze thQ»Devefoper i

with exclusive right and power to build upon and exploit the sa4d land ef*thve sa,td,;: _-';

A 0. P
\ @‘ "\J""-ﬂ Q;\"\ 3
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premises and to construct on the land of the said premises, building of such

-

height and lawful nature thereof as shall be decided by the said Developer and will
be permitted to construct under the building plan and to get sanction by the
said Developer in terms of this Agreement. It is agreed that, the Developer shall be
solely responsible for such construction of the building accbrding to the building
Rules of the Kolkata Municipal Corporation and in compliance with all laws, rules
and provisions and in strict conformity with the detailed drawings specifications
proposals and features, contained in the plan to be sanctioned, and all necessary

cost and expenses in relation thereto till completion of the building, sale and/or

transfer/hand over of the' Flats to the intending Buyers. The said Developer -

shall always keep the said Owners indemnified against all claims and processes and
responsibilities arising out of any deviation in constructing the said building by the
said Developer and the Developer shall always remain responsible for all third

party’s claims. . .

16. That the Owners also agree and covenant not to interfere with the possession of
the Developer and also with that act and work of the said building and the
Owners shall not in any manner object, restrict, obstruct, hinder or impede the said

work of construction in the said building by the said Developer.

17. That the Developer shall unless hindered or impeded or obstructed by
circumstance beyond control or any abnormal situation, will complete the
construction of the said building on the land of the said premises within
24 (Twenty Four) months from the day of commencement of work complymg with
the Building Rules and Regulations of K.M.C. excluding 6 (Six mont%@)ﬁ‘eupenod
in the event of FORCE MAJEURE and shall deliver the (}i’v(m:s ’A/l‘l‘ocatléh\m the

-----

Owners within the said stipulated period in good and ha? E,al:éle condrt;on, : )

\9 ) :
\ (:\ P 11y ':‘—L. )_-.J
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18. That from the date of receiving khas vacant possession of the said property and
until completion of the new multi-storied building in good and habitable condition
within the said period, all municipal Rates and taxes of the said property, including
the pending taxes, shall be borne and paid by the Developer and itis agreed that,
the Owners shall not be liable for the same. It is also mutually agreed and
expressly understood that all arrears of Municipal Rates and Taxes and
other outgoings of the said property up to the date of making possession to the
Developer herein shall be borne and paid by the said Owners exclusively.
Afterwards, the Owners herein shall be liable to pay the Municipal Rates and Taxes

and other outgoings on the Owners’ Allocation from the date of delivery of the

same by the Developer.

19. That it is agreed that the Owners and Developer shall duly comply with all

requirements and other formalities for obtaining sanction of the Building Plan and '

the Owners herein or their Constituted attorﬁey on their behalf, shall always sign,
execute all documents, plans, affidavits and undertakings, declaration that will
be required to be filed with the KM.C. from time to time in connection with
the sanction of the saiﬁ'- building plan. The Developer sﬂall also as Constituted
Attorney on behalf of the Owners be entitled to do, sign, execute and/or to deliver

all documents, plans, affidavits, undertakings in the name of the Owners.

20. That the Developer shall be entitled to get the said plan modified from time to
time according to his discretion and the copy of the plan tO//,SU.ppll«eQ‘ito the
Owners before modification and in doing so the rights and phase bEE the Owge 3 in
respect of the Schedule mentioned property, to be gwen ’sha‘ﬂ qvqt in any manner
be affected AND the Developer shall always be bound to: cmmpfete the constructldn
of the said multi-storied Building as per the sanctioned Bu{]di'qg Plan. Ju .)){'.'? ‘f ;

d W
‘Q\N‘é _
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21. That it is agreed that, in calculating the proportion of Super Built-Up Area of the
Building and Developer's/Owners’ Allocation and area of the roof, open side, front,
rear spaces on the ground floor and other compulsorily left over spaces and all
common facility of the building and common space and all common area with the

Owners and the Developer shall be taken into account and respective calculation.

22. That the Owners and the Developer shall comply with all other requirements

of the Municipal Authorities and/or other authorities having jurisdiction in the
matter relating to the constructions of the said building at the land of the said
premises and will abide by the direction or directions of the Municipal Authorities
and other authority having jurisdiction in the matter.

23. That it is agreed that, the land of the said premises shall always from dated
hereof be indivisible and neither the Owners nor the Developer nor their
respective transferees shall be entitled to claim any partition, sub-division or any
separation of the land of the said premises, and it is agreed that, the said land shall

be held jointly undivided but in proportionate share.

24. That the Owners agree to defend the title of the said premises and also defend

the possession and rights of the Developer for constructing the said building as

envisaged in this Agreement.

25. That the Developer shall be entitled at its’ own costs and charges and expenses
to carry out all and every items of work from development of the said premises

including laying drains, cables, water pipes and other con 'j,ctmns-and electricity

3
connection in terms of the said plan to be sancgan@.é?d':{%or other terms

and conditions that maybe imposed by The Kt{lkatqq Munltlpal '(}Io\]sioratlon
i:

'\

and other Government Departments and the Own( S grees:nt@alvvays asélst and co-

. e
1. ; o md0d 5
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operate with the Developer as will be required and necessary from time to time to _

carry out in the said development work and make construction of the said building
as per said sanctioned plan.

26. That the Developer shall be entitled to use the entire available F.AR. in respect
of the said premises and get the plan prepared and sanctioned using the entire
F.AR.

27. That the Developer shall be at liberty to sell and / or allot the Developer's
Allocation and the areas thereof in the allocation of the said Developer and to enter
into Agreement For Sale and transfer thereof and / or in its’ discretion to enter into
agreement for the sale of the said Developer's Allocation with the intending
Purchasers to acquire the said flat or shops or car Parking space/s and to receive
construction costs from them from time to time. The Developer shall also be
entitled to enter into Agreement for Sale of undivided share of land of the said
property in favour of the intending Purchasers of the flat or shops or car Parking
space/s and / or persons intending to acquire the flats and have the same
constructed by the said Developer save and except the proportionate right of the
Owners. The Owners agree that, they will .]'oin the said Agreement/s respectively
for the sale of flat or shops or car Parking space/s together with undivided share in
land and/or also for either sale of the said constructed flat or shops or car Parking
space/s and / or for consfi‘ucﬁng the flats on behalf of the respective intending
persons as may be required by the Developer from time to time and the Owners
will agree to transfer the undivided share in the land and to confirm and
transfer the undivided share in the land and to confirm and transfer of the
constructed area and / or making of construction of the flat or shops or car Parking

space/s on behalf of the Purchasers or intending persgns\m the
=

allotment of the Owner. :’} r' _"0\ ﬁ\‘
i ‘«—\‘Nw:.., '? \

( { LS 2GS ) \
28. That it is agreed that, the entire consideration amoum onsalp of tl;e said F)iat/s

/ Car Parking Spaces/shops together with undivided Sh%@'dand and pje qi;ses
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under the Developer's Allocation shall be received exclusively by the Developer as

aforesaid without any right claim or dispute or objection of the said Owners.

29. That the Developer shall always have a paramount claim security or charge on
the land of the said property in respect of the costs of construction and
other expenses that shall be borne and paid and incurred by the Developer till the
completion of the construction and sale and transfer of Developer's Allocation and
the undivided share of land and premises of the DeveIOper's_ AIlocatibn in favor of

the Developer or it's nominees and / or appointees in terms of the said Agreement.

30. That it is mutually settled by and between the parties hereto, that, if for any
technical reason/s whatsoever, the Developer cannot complete the construction
within 24(Twenty Four) months including 6 (Six) months, in the event of FORCE
MAJEURE, from the date of commencement of work, in that case, the Owners shall
allow the Developer another suitable time to complete all the required works for
completion of the construction of the proposed multi-storied Building and till
such time, as both the parties- hereiﬁ, shall observe and co-operate with
each other for the purpose of successful  accomplishment of this
Development Agreement in respect to the aforesaid Schedule mentioned
Premises. However if the Developer fails to complete the building within the
afore-stated stipulated time period, then compensation for that delayed period is
to be paid by the Developer to the Owners herein and that will be settled by the
Parties herein amicably aftérwards. It is also to be noted that if any compensation

for the delayed period is to be paid to the Purchaser/s of the Flag ,,is:su\ ount
. F

of compensation shall be borne by the Developer. =.;\

,_
m.\ i ’0“ 1 * \

31. That the Owners have assured that, there is no nojpt’y reqqmtmn,—or a‘equ )

%authgriﬁé’s serve‘d
the said Owner and / or his predecessors-in-title at the t,m,}e of execujlo‘m/z
Bt .-, - -’, :\ Ve

r-"""\*\

sition from the Government or from any other statu
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Development agreement and that, the Owners are fully entitled to deal with the
said property as the absolute owners and to enter into this agreement with the

Developer without any restriction restraint or objection from anybody.

32. That the Developer shall be entitled and is authorized in the name of the
Owners as far as necessary to apply for and obtain cement, steel, bricks and other
building materials for construction and the said building at the land of the said
premises and apply and obtain and/or permit connections water, electricity power,
drainages, sewers and other inputs and facilities of the said building and

enjoyment of the Parts and portions therein at the costs of the Developer.

33. That after completion of construction ¢f the building, th;a Developer shall give
written notice to the Owners intimating the Owners to accept the delivery of the
Owners' Allocation in the building within 30 days from the date of
completion of the building and the Developer and/or the Owners herein shall be
entitled to hold and keep the management of the said building at the costs of the
respective unit holders / persons entitled to other places and portions of the said
building and to receive proportionate contribution of maintenance charges,
taxes, replacement expenses, I‘ép.air expenses and costs of installations repairs
maintenance etc., as are paid by the unit Holders of the building containing self-

contained residential apartments, which will be amicably settled by all the Flat
Owners and the Developer herein.

34. That both the parties herein, have mutually agreed that, the,nar@ff{‘
proposed multi-storied Building will be "

mentioned Premises. "

\
crops up between the Owners and the Developer herein or if anyw
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occur, that will be sorted out immediately and both the parties herein, shall settle

the matter / problem amicably by discussion for the purpose of securing their best

interest and benefit.

36. That it is also mutually settled that, in case of serious disagreement, during the
period of construction, by and between the parties herein, that, matter will be
referred to the common Arbitrator as mutually agreed upon and the decision of
that Arbitrator will be binding upon both the parties herein.

37. That after completion of the building any extra work/ construction demanded
by the Owners herein (other than mentioned in the work schedule) will be borne

by the Owners herein, for such-extra work or construction in their allocation.

38. That after completion of the project, the Developer shall collect the necessary
Completion Certificate from the competent Authority of the Kolkata Municipal

Corporation at his own cost and expenses and shall provide the photo copy of the

same to the Owners.

39. The Developer shall bear and pay the entire cost for installation of the
common/Main Electric Meter of the building and also the cost for installations of
the individual Meter of the said Flat under Owners’ Allocation up to a maximum
limit of 0.5KW(connected load) as applicable. In case of any extra load of power

supply, the Owners shall be solely liable to pay for such extra Deposit to the CESC

Ltd. as per requisition.
T

=~
40, The Owners hereby grant the exclusive right of dé?relhme; sald
premises unto and in favour of the Developer herein ‘?nfh ;heumrent ’ﬁ”d 6’6] cts
that the Developer herein shall be entitled to have a ap or plan ‘éb“‘bfa'pr%paeﬁed
for being submitted to authorities concerned for sanctwﬂ )@nd. t@’*b&"tonsxm_;c ed

X
and completed the new building on the said Premlsea‘\m/‘a(;);c %@iﬂj’ the
18

sanction plan of K.M.C, after prior approval of the Owner. \V_EE
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41. That the Purchasers and/or nominees of the Developer herein, shall be
entitled to borrow HBL/funds and/or hypothetication from any Nationalized
Bank, Private Bank and/or N.B.F.C, LICH.F.L. etc. to complete the purchase
procedure in respect of the Flat/s and Car Parking Space/s/shops under
Developer’s Allocation and in that case the Owners herein, shall extend necessary
co-operation to the Purchasers/Developer herein and the Owners have no
objection and/or any right/claim for any reasons in respect thereto. At the same
time the Developer has absolute right to avail any mortgage loan/project loan
from from any Nationalized Bank, Private Bank and/or N.B.F.C., LIC.H.F.L. etc.
against the said Jand and building under construction on Developer’s allocation
only and in that case the Owners have no objection and/or any right/claim for any
reasons in respect thereto and the Owners will assist and sign all the requisite

papers related to the matter of hypothetication/mortgage without any objection.

42. The Owner shall execute a DEVELOPMENT POWER OF ATTORNEY in favour of
the Developer for the smooth enjoyment and completion of the project/building
and to collect the consideration money. from the intending Purchaser/s of the
Developer’s Allocation portion of .the building as stated herein above
simultaneously at the time of signing of this Agreement. ’

43. That it is hereby agreed by and between the parties herein that the
Developer/Second Party shall be entitled to borrow money and/or take project
loan for the housing project and/or building hereof from any Nationalized
Bank/Co-operative Bank / Financial institution / LICHFL / HDFC etc. without
creating any financial liabilities of the land Owner/First Part herein and/or

Owner's Allocation or in any manner whatsoever.

e :
e jfo ﬁf\
44, The complete construction specification shall be E rfi dof the a gl;\ grmentunder
| : T Bl AR

Schedule - ‘E". ’;' e
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45. That the OWNER and the DEVELOPER have enteréd mto thls\Agre‘emengp '

KD
on principal or principal basis and nothing contained: '@me shall b_eJ ed to
w&‘a"
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construe as a partnership or a joint venture between the OWNER and the
DEVELOPER and they shall not be allowed to constitute any association of persons

in any way.

46. That during construction if required, a Supplementary Agreement may be
executed by and between the parties herein which will be treated as part and

parcel of this Development Agreement.

47. During construction if any accident occurs the DEVELOPER shall have to face the -
entire consequences thereof and pay the necessary penalty to such person(s) as and
when necessary. The OWNERS shall never be liable for any financial and/or legal
liability thereof and the same shall be taken up by the DEVELOPER only.

-

SCHEDULE ‘A’ ABOVE REFERRED TO:
[SAID PROPERTY/LAND/PREMISES]
ALL THAT piece and parcel of a plot of homestead %and Plot No. 1808 & fze
II, measuring about 02 Cottahs 08 Chittacks 00°Sq. Ft. more mymg an ayﬁ
situated at Mouza - Nayabad, pertalmng to RS. Dag No. 135(part), R.S. Khatian No. *

}[—LMW?’LL %@4

101, ].L. No. 25, P.S, Purba Jadavpur, within the limits of The Kolkata Municipal
Corporation, Ward No. 109, Borough - XII, Dist. : 24-Parganas(S), .together with
land and premises with necessary easements at Municipal Premises No. 2963,
Nayabad, Ward No. 109, Br. XII, vide Assessee Nc;. 31-109-08-6005-0, P.O,
Mukundapur, Kolkata-700 099 under P.S. Purba Jadavpur, within the limits of the

Kolkata Municipal Corporation, in the District of South 24 Parganas, Sub. Reglstry

_...-.

Office at Additional District Sub-Registration office at Sealdah apd" “r‘ ﬁ:ﬁ

offices at Alipore together with all easement attached tlﬁr‘gto'::apd, Jbui;t d,;and\\
C . p,i\.

bounded as follows :- ’ i (

ONTHE NORTH : Bytank partofRS.DagNo.135 "
ON THE SOUTH : By 40 FT.Wide Black Top Road
ONTHE EAST : By PlotNo.180A |
ONTHE WEST : By 10FT.Wide Common Passage
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SCHEDULE - 'B' ABOVE REFERRED TO
(OWNERS’ ALLOCATION)

That out of the total F.A.R. as per the sanctioned ikin duly issued by the Kolkata

Municipal Corporation, the Owner of the First Part shall be entitled to the below

mentioned sanctioned area in the following manners :-

(2)Entire Top Floor in the form of one Flat, as per the sanctioned bujlding plan of
K.M.C. in the proposed multi-storied building upon the said premises AND (b)
Adjustable-refunded amount of Rs.6,25,000/-(Rupees Six Lac Twenty Five
Thousand) only which had already been paid by 't'he Developer to the Owners
before the date of signing of these presents and the aforementioned adjustable
amount will be refunded by the Owners to the Developer herein at the time of

hand-over the Owners’ Allocation completed in all respect complying with the

terms and conditions of these presents. - -

SCHEDULE “C” ABOVE REFERED TO
(DEVELOPER’S ALLOCATION)

ALL THAT the balance area of the sanctioned F.A.R.(DEVELOPER'S ALLOCATION) in
the form of Flat/s/Car Parking Space/s/Shops, as per sanchoned.‘bu;ldmg plan of
KM.C. will be treated as Developer’s Allocation and veg.aﬂ I}pan’ﬂl‘eﬂﬁi' elgper
herein without any objection and/ or Claim of the Owném hrereiiy m ‘the proposad

¥

new multi- -storeyed Building in the aforesaid Premi!es<sa=ve dnd excep)’t the

aforesaid Owners’ Allocation.

Page 23 of 29 -
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SCHEDULE -"D"” ABOVE REFERRED TO
(COMMON AREAS AND FACILITIES)

1. Stairs, Stair cases on all floors.

2. Stair case landing and mid landings from all floors.

3. Common passage from Public Road, entrance gate up to the stair case on the
Ground Floor and lobby-/ path way up to the entrance of the Schedule Appt.

4, Common passage and lobby on ground floor.

5. Roof, Mounted Room, Parapet wall and other necessary installations.

6. Water Pump with motor, underground and overhead water reservoir, water
pipes and other commeon plumbing instailation.

7. All open spaces in the f.ront side and the side spaces surrounding the multi-
storeyed building.

8. All electrical fittings, electrical wiring, common electrical meter, common

electrical meter board and other necessary electrical installations meant for

common use for the flat/unit holders/"

9, Drainage and sewers including marl-hole Junction pits etc.

10. Boundary walls and main gate and/or side gales if any.

11. Such other common parts, areas, equipments and installations fixtures, fittings

and spaces in or about the said building as are necessary for passage to other user

o

-

expressly to be the common parts after construction of the hm

,- r\-"‘\n‘

/\.'.
,\\
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THE SCHEDULE - 'E' ABOVE REFERRED TO

TECHNICAL SPECIFICATION OF THE UNITS/ BUILDING
Structure :The building shall have R.C.C. framed structure of
Escalated spread footing.
Foundation Bedding:-P.C.C. (1:3:5) on 3" thick B.E.S.
Brick wall : All exterior brick work shall be 8" thick, Partition
Wall 5" with bricks of appraved quality of C.M (1:6).
Floor Bedding : P.C.C. (1:3:5) floor bedding 4" thick (average) over

3" thick soling in Ground Floor.

Floor finish. Skirting etc.

Vitrified Tiles(as per Owners’ choice) Flooring to all rooms; Kitchen & Toilet and
1800mm glazed/mat-finished tiles to bath and 3" height glazed tiles above cooking

platform and sink. Marble flooring to stair cases and stair landings.

Plaster: Thatthe outside of the Building will have sand, cement plaster (1:5). 3/4"

thick (average) whereas the inside and the ceiling plaster v/ill be 6 mm thick

(average) in (1:4).

Doors & Windows:-

Main Entrance Door

a) Wooden paneled door painted both sides.

b) Wooden door frame.
C) Stainless Steel tower bolt from inside. e
d) Electrical bell point.

e) Mortise Lock.

f) Decorative Handle on the.Front Door.

Other Doors:-

Page 25 0f 29
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b) Wooden door frames.
¢) Stainless Steel tower bolt from inside.

d) P.V.C. doors in Toilet and W.C.

Windows:- Aluminum Glass with M.S. grill (inside) as per the approved design of
the architect and Box Grill painted with primer.

Painting & Finish:-The Building shall be painted externally with weather coat paint.
The inside of the each flat shall be finished with wall putty on the plastered surface.
Toilet & Kitchen:-

1. Toilet & W.C.

European type white commode and P.V.C. cistern in both the toilets, One Wash
basin and one shower point‘and two bib cocks and one Commode Shower with one ,
tap. (Commode and coloured Wash basin of Make Hindware)

2: -Kitchen

One Stainless steel sink in kitchen, Two taps. One Black Stone Platform in the
kitchen.

-

Stairs and Stair-cases :-

1. The stairs and stair cases shall be finished with marble stone with skirting. Stair-
case room will be provided with Aluminum window with box grill for light and
ventilation as per design.

2. Space for electric meter with necessary grill.

Roofi-

1.Concrete roof will be finished in net cement.

e

2. 4' ft. heightand 5 " Thick parapet wall will be provided all aro Whe}:gﬁ

Electrical Installation:- /* ( r:;;w MO R W W \
a) Each Bed Room:-2 light points, 2 fan points - 5 Amp., 2 pL g pcomts -ﬁ_e‘-‘ﬁpp, On‘e \‘
A.C. point in all bed Rooms. i %ﬂ SR /
b) Living/Dinning Room:-: 2 light points, 2 fan points - 5 A .,gx..pIUg pm_ptg-us

Page 26 0f29
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c) Kitchen:-2 light points, 1 exhaust fan/chimney point-5/15 Amp.., 2 plug points -
15 Amp. (One for micro oven and another for water filter).

d) W.C.:--1 light-point, exhaust fan point.

e). Each Balcony :-1 light point

f) Toilet:-, 1 Light Point, 1 exhaust fan point,- 5 Amp., 1 plug point 15 Amp. One
Geyser point.

£) One wash basin at dining.

-

All wiring will be concealed as per existing C.E.S.C.. Regulations :

Water Supply:
One overhead reservoir will be provided on the top of the last roof as per design.
The suitable electrical pump with motor will be installed at Ground Floor to

deliver water to overhead reservoir from the underground water reservoir.

Compound : _
Standard height compound wall to be made existing road level. M.S, Grill Gate as
per approved design of the Architect and will be painted both sides. All the above

technical specifications are subject to being approved by K.M.C. Authority and with
necessary modification/alteration if any.

NOTE : Any extra work other than the Work Schedule (without M \n Fi"_tﬁ‘e ~.
Sanctioned Building Plan) required by the Owner herein, shall ;be dé'n&at his/: ha J

T s
their own costs and expenses. { : -

Page 27 of 20
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IN WITNESS WHEREOF the Parties hereto have hereunto set and subscribed their

respective hands on the day, month and year first above written.

SIGNED, SEALED & DELIVERED by the Parties

at Kolkata in the presence of:

WITNESSES ¢

L Aod gpsrsns
94 ,ﬁ)\awg; (@A ,
RetRets- Foo o7C,

2. (R2/4 W@
@{,J/Deﬂ.e_ ?DM@/QC,@U
Aot =25 |

Drafted by me and prepared in my Office:

(SMITEH CHATTERJEE)
ADVOCATE[ENROL. NO. F/976/776/2011]

H&Mﬁﬁgu_ i@cg

Su,m

Da}

SIGNATURE OF THE OWNERS

.\/g 5 ;_Z{,bz - '\"{:?
SIGNATURE OF THE DEVELOPER

e
L PARE AT TS

v
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MEMO OF CONSIDERATION

Received the within mentioned Adjustable/refundable amount of

Rs.6,25,000/- (Rupees Six Lac Twenty Five Thousand) only from the within

mentioned Developer in terms of these presents, in the following manners :-

PARTICULARS AMOUNTI[RS.
Before the date of execution of these presents :-

(i) RTGS/ HOFCRZ0ZZ012792722858/HOFE/CHAKGARIA/Z7.01.2022 3.50,000/-
(ii) RTGS/32221814684716/ CHAKGARIA/DI.0Z 2072 1,00,000/-
(i) RTGS/33(02203021085/ CHAKGARIA /N2.03.2022 1.00,000/-
(iv) UPI/122778Zi5941/HDFC/SANTOSHPLR BR./15.08.2021 25,008/-
(v} UPI/122778168015/HDFC/SANTOSHPLUR BR./15.08.202I Z5100/-
(vi) UPI/12368B3634744/HOFC/SANTDSHPUR BR./24.08.2021 Za,000/-

TITAL Rs5,25.000/-

[RUPEES SIX L AE TWENTY FIVE THOUSAND ONLY]

WITNESSES :
L P o apn

\H‘t‘;\l\/—df\n—%\j_ i%‘ﬂﬁ‘!
SIGNATURE N\
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Govt. of West Bengal — i’%?:(‘l
Directorate of Registration & Stamp Revenue
GRIPS eChallan ]
.--' . - g“?- .“r"i%g“z"";?' »* 4 e w ’&Hu.n- .
rRl\DetallS: Zhyn 1 y*ﬁmrgﬂ%@}j 3 e : ﬂl“"ﬂ}-&nl .-;_:u !'- '-ﬂﬁﬁ-%'q*’”%*-ﬂv =1E‘¢
SRN: 192022230023255181 Payment Mode: Online Payment
RN Date: 10/05/2022 17:11:30 Bank/Gateway: AXIS Bank
IRN : 323328518 BRN Date: 10/05/2022 17:13:10
*ayment Status: Successful ¢ Payment Ref. No:  2001345048/4/2022
[Query No/*/Query Year)
)epoi‘r.for"]i)m i .,,,“ w "_fgﬁ*‘%‘“{%&:ﬁ:w:" L

Depositor's Name: BISWAIIT ROY

Address: 2879, NAYABAD, PASCHYASAR KOLKATA - 700094 -
Mobile: 8240810155

Depositor Status: Buyer/Claimants

Query No: 2001345048 -

Applicant's Name: Mr ASIM CHAUDHURT % g,

Identification No: 2001345048/4/2022 . :\?_.;__‘

Remarks: Sale, Development Agreemem or Consu‘u

e ]

S TeSgesma g '—'-'-"-",-‘-@;Wr SZaTpe

PayméntDefmls TRPRLEE, e

--oum-.‘l ottt I T 7.“-'. i i

Sl__—:N 0 Laym ,l;i:.;;.a sisei S

S 'r‘_s_ Le L Tl s
R »w"*"“’t% e G - i ‘
1 2001345048!4:’2022 ’ Property Reglstratlon- Sinmp dugy 0030-02-103-003-02 6971
2 2001345048/4/2022  ° Property Registration- chxstmtlot{Fccs 0030-03-104-001-16 6271
i Total 13242

IN WORDS: THIRTEEN THOUSAND TWO HUNDRED FORTY TWO ONLY.




PR T
: AN,
s v BITHIX i

AT b e e s S e
A
B A N e

mﬂ-.lh‘.‘.":"!’.‘}‘&‘l’:@t‘ﬂ %) SR t: by

'\3!5{. O s

: eddentification Autharty of Indis
B prndr ‘!%&L 5 .‘"f‘ ;&?ﬂxfg% =T "t;‘.{_Ej o "":64' q“‘ﬂ&"
o @g%}»}-;jraﬁa .;_'f::-fgrﬁtg é@? o _ﬁ‘ 2,
S e e R TR SRS ,

ESREF: £ ] Enrolinient 0. “104G12422710441 4

T

Himangsu Das
Ewlen

14

PANCHASAYAR
Panchasayar
Panchasayar.Kolkala
Wasi Bengal - 700094

Ghrodrdura

KLB65125528F7
86512852

I B R i

T
ol S on
SIS TS 34T / Your Aadhaar No. :

7283 8671 8470
SINTE — SHES WEE AP

AN T A e

B i ]S >€

o fien
S22t Himangsu Das
4 S Arnamean

=12 Fatner Namgepal Das

} wtleDOB 16021955
2 e Male

dF

-

RS v \'d
& = AW
Gavamment of Insia

AADHAAR

[GR!
® SN AREEE SN, ASRSET S w7

» ASEEE T TR NIRRT T e
Tl

INFORMATION
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Major Information of the Deed

Deed No: 1-1630-02840/2022 Daferof Registration: -_[11/05/2022

Query No / Year 1630-2001345048/2022 gfﬁt_:g!gyhere deed is registered

‘Query Date 08/05/2022 3:39:27 PM D.S.R. -V SOUTH 24-PARGANAS. District: South
. 24-Parganas

Applicant Name, Address |ASIM CHAUDHURI

& Other Details 39A AJANTA ROAD, Thana : Purba Jadabpur, District : South24-Parganas, WEST
BENGAL, PIN - 700075, Moblie No 9330091056, Status So[tcnor firm

Transactlon .

1{01 10] Sale, Development Agreement or Construction

|agreement

Addtionaizrransaction <.

[4308] Other than Immovable Property, Agreement
[No of Agreement : 2], [4311] Other than
Immovable Property Receipt [Rs : 6,25,000/]

' Set Forth value S ok I VeReRValies = st

'Rs. 2/- Rs. 49,76,999/-

| Stampduty Paid(SD) R TSRt RER P IRl ation:FeePaid L !
Rs. 7.021/- (Article:48(g)) Rs. 6,303/ (AHicle:E, E, B)

Remarks

Received Rs. 50/- ( FIFTY only ) from the applicant for issuing the assement slip.(Urban
area)

Land Details :

District: South 24-Parganas, P.S:- Purba Jadabpur, Corporation: KOLKATA MUNICIPAL CORPORATION, Road:
Nayabad, , Premises No: 2963, , Ward No: 109 Pin Code : 700099

Sch{  Plot Khatian [ Land: USgfZmsliATe: 58 Market, Other Details |
:No | Number | Number Proposed RORS: -| . " e aiue.b(ln Rs) Value (In Rs.) )
L1 [ (RS =) Bastu 2 Katha 8 1/- 49,49,999/-|Width of Approach
Chatak |Road: 40 Ft.,
i i Grand Tofal : 4.125Dec 1i- 49,49,999 /-

Structure Details :

Sch Structure- |-+ -»Avediof-=T5l 556t ﬁh i “’Fﬁwf_ﬁ’-’?svame* e w T AaTOthérDetails
No Details Structure '.,-.-‘-"'. -:‘*;yalueij(ﬁj;; R (57155 el O T
S1 Cn Land L1 100 Sq Ft. 1/- 27.,000/- Structure Type: Structure !

Gr. Floor, Area of fioor : 100 Sq Ft.,Residential Use, Cemented Floor, Age of Structure: 5 Years. Roof Type:
Tiles Shed, Extent of Completion: Complete

[ | Total:]  100sqft  [1/- 27,000 /- .

11/05/2022 Query No:~-16302001345048 / 2022 Deed No :I - 163002840 / 2022, Document is digitally signed.
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Land Lord Details :

Sl | Name,Address,Photo,Finger ﬁrin't?’?lniﬁg.sigﬁﬁfuf' 1. i
Mr HIMANGSU DAS AN
Son of Late NANIGOPAL e
DAS
Executed by: Self, Date of 2.
Execution: 11/05/2022 Roeonaput - Qo

' , Admitted by: Self, Date of
Admission: 11/05/2022 ,Place
1 Office RSN~

i 11/05/2022 LT 1110502022

| 11052022
U/14 PANCHASAYAR, City:- Not Specified, P.O:- PANCHASAYAR, P.S:-Purba Jadabpur, District:-
South 24-Parganas, West Bengal, India, PIN:- 700094 Sex: Male, By Caste: Hindu, Occupation:
Service, Citizen of: India, PAN No.:: ABExxxxxx0C,Aadhaar No Not Provided by UIDAI, Status
:Individual, Executed by: Self, Date of Execution: 11/05/2022
, Admitted by: Self, Date of Admission: 11/05/2022 ,Place :

2 | " NemEEEREEER et g er printe i B S ignature

Mrs SUMITRA DAS e
Wife of Mr HIMANGSU DAS &
Executed by: Self, Date of

Execution: 11/05/2022

, Admitted by: Self, Date of
Admission: 11/05/2022 ,Place
. Office

11/05/2022

Ln
111052022

1110512022

U/14 PANCHASAYAR, City:- Not Specified, P.O:- PANCHASAYAR, P.S:-Purba Jadabpur, District:-
South 24-Parganas, West Bengal, India, PIN:- 700094 Sex: Female, By Caste; Hindu, Occupation:
House wife, Citizen of: India, PAN No.:: ADxxxxxx5A,Aadhaar No Not Provided by UIDAI, Status
‘Individual, Executed by: Self, Date of Execution: 11/05/2022

, Admitted by: Self, Date of Admission: 11/05/2022 ,Place : Office

Developer Details :

Sl | Name,Address,Photo;Firi ‘,fﬁg%"ﬁﬁféarﬁsl e .
No | . L aas waindmcErne S S aeperiine s -
1 |BISWAJIT ROY

,-Organization, Executed by: Representative

2878, NAYABAD, City:- Not Specified, P.O:- MUKUNDAPUR, P.S:-Purba Jadabpur, District:-South 24-Parganas,
West Bengal, India, PIN:- 700094 , PAN No.:: AFxxxxxx7C,Aadhaar No Not Provided by UIDA!, Status

11/05/2022 Query No:-16302001345048 / 2022 Deed No :1 - 163002840 / 2022, Document is digitally signed.
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Representative Details :

135

L T ey
SI | Name,Address,Photo,Fingerprintand:Signatirasa i
No LT CarEEER TR

1! . Namg, * ==

Mr BISWAJIT ROY
|{(Presentant )

Son of Late BISWANATH ROY
iDate of Execution -
*11/05/2022, , Admitted by:
.Self, Date of Admission:
,11/05/2022, Place of
iAdmission of Execution: Office

May 112022 1:40PM

Ln
110572022

1152022

2879 NAYABAD, City:~ Not Specified, P.O:- MUKUNDAPUR, P.S:-Purba Jadabpur, District:-South 24-
Parganas, West Bengal, India, PIN:- 700094, Sex: Male, By Caste: Hindu, Occupation: Business,
Citizen of: India, , PAN No.:: AFxxxxxx7C, Aadhaar No: 63xxxxxxxx0557 Status : Representative,
Representative of : BISWAJIT ROY (as PROPRIETOR)

Identifier Details :

.Name

. 3EligerPrintes ;

Signature

‘Mr ATANU BHATTACHARJEE
!Son of Late SWAPAN BHATTACHARJEE
{26/12 SIR GURUDAS ROAD, City:- Not

| Specified, P.0:- NARKELDANGA, P.S:-

| Narikeldanga, District-Soulh 24-
Parganas, West Bengal, india, PIN:-
700011

R A

i

11/05/2022

11/05/2022

11/05/2022

[Identifier Of Mr HIMANGSU DAS, Mrs SUMITRA DAS, Mr BISWAJIT ROY

t SI.No| From
1 Mr HIMANGSU DAS BISWAJIT RQOY-2.0625 Dec
2 Mrs SUMITRA DAS BISWAJIT ROY-2.0625 Dec
Transfer of property for S1 | ' | enietioim.a odpiedo o
SL.No| From To. with area (Name-Area)

-1 Mr HIMANGSU DAS BISWAJIT ROY-50.00000000 Sq Ft
2 Mrs SUMITRA DAS BISWAJIT ROY-50.00000000 Sq Ft

.11/05/2022 Query No:-16302001345048 / 2022 Deed No :1 - 163002840/ 2022, Document is digitally signed.
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Endorsement For Deed Number : | - 163002840/ 2022

On 11052022 . g™
Certificate of AdmissiBility (!

952)

ik e d
R T=bigsdL T

Admissible under rule 21 of West Bengal Reglstratlon Rule 1962 duly stamped under schedule 1A, Article number : 48
(g) of Indian Stamp Act 1899,

Presentation(Under Section 52:& Rule 22A(3)#A6(1), W:BiReqistrationRules, 1962)

Presented for registrafion at 13:35 hrs on 11-05-2022, at the Office of the D.S.R. - V SOUTH 24-PARGANAS by Mr
BISWAJIT ROY ,.

Certificate of Market Value(WB:PUVI rillésiof200 i eane o il omnamen s, + -

€ ts"’-a

Certified that the market value of this property which is the subject matter of the deed has been assessed at Rs
49.76,999/-

Admission of Execution-( Under Section 583W.Bi:Régistration:Rilles, 1962 )

Execution is admitted on 11/05/2022 by 1. Mr HIMANGSU DAS, Son of Late NANIGOPAL DAS, U/14 PANCHASAYAR
P.O: PANCHASAYAR, Thana: Purba Jadabpur, , South 24-Parganas, WEST BENGAL, India, PIN - 700094, by caste
Hindu, by Profession Service, 2. Mrs SUMITRA DAS, Wife of Mr HIMANGSU DAS, U/14 PANCHASAYAR, P.O:

PANCHASAYAR, Thana: Purba Jadabpur, , South 24-Parganas, WEST BENGAL, India, PIN - 700094, by caste Hindu,
by Profession House wife

Indetified by Mr ATANU BHATTACHARJEE, , , Son of Late SWAPAN BHATTACHARJEE, 26/12 SIR GURUDAS ROAL

P.O: NARKELDANGA, Thana: Narikeldanga, , South 24-Parganas, WEST BENGAL, India, PIN - 700011, by caste
Hindu, by profession Others

Admission of Executiort { Undér'Stctioib8iV:BrRegistration Rules=1962') - [Represéntative]

Execution is admitted on 11-05-2022 by Mr BISWAJIT ROY, PROPRIETOR, BISWAJIT ROY (Sole Proprietoship),

2879, NAYABAD, City:- Not Specified, P.O:- MUKUNDAPUR, P.S:-Purba Jadabpur, District:-South 24-Parganas, West
Bengal, India, PIN:- 700094

indetified by Mr ATANU BHATTACHARJEE, . , Son of Late SWAPAN BHATTACHARJEE, 26/12 SIR GURUDAS ROAL
P.O: NARKELDANGA, Thana: Narikeldanga, , South 24-Parganas, WEST BENGAL, India, PIN - 700011, by caste
Hindu, by profession Others

CO ST . = i é-:---}-
Payment of Fees O LR s B

Certified that required Reglstrahon Fees payable for this document is Rs 6,303/- ( B Rs 6 250!- E=Rs21/- H=Rs
28/- ,M(b) = Rs 4/- ) and Registration Fees paid by Cash Rs 32/-, by online = Rs 6,271/-

Description of Online Payment using Government Receipt Portal System (GRIPS), Finance Department, Govt. of WB
Online on 10/05/2022 5:13PM with Gowvt, Ref. No: 192022230023255181 on 10-05-2022, Amount Rs: 6.271/-, Bank:
AXIS Bank { UTIB0000D05), Ref. No. 323328518 on 10-05-2022, Head of Account 0030-03-104-001-16

. Payment of Stamp Duty T v e R RO SRR TERCT

Certified that required Stamp Duty payable for thls documenl is Rs. 7, 021/— and Stamp Duty paid by Stamp Rs 50/-, by
cnline = Rs 6,871/~

Description of Stamp

1. Stamp: Type: Impressed, Serial no 38477, Amount: Rs.50/-, Date of Purchase: 25/02/2022, Vendor name: Subhankar
Das

Description of Online Payment using Government Receipt Portal System (GRIPS), Finance Department, Govt. of WB
Online on 10/05/2022 5:13PM with Govt. Ref. No: 192022230023255181 on 10-05-2022, Amount Rs: 6,.974/-, Bank:
AXIS Bank ( UTIBOO0000S), Ref. No. 323328518 on 10-05-2022, Head of Account 0030-02-103-003-02

- I’r
\,':, 'z-b-\.-a"'

Suman-

DISTRIG {f ) TRA‘R\
OFFICE OF SR. - V SQUTH 24,
/ GANA9~“

Soutl"'

rganas ‘ﬁes;,Beng‘al }

11/05/2022 Query No:-16302001345048 / 2022 Deed No :I - 163002840 / 2022, Document is digitally signed.
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Certificate of Registration under section 60 and Rule 69.
Registered in Book -

Volume number 1630-2022, Page from 116869 to 116912
being No 163002840 for the year 2022.

Digitally signed by SUMAN BASU
Date: 2022.05.11 16:56:04 +05:30
Reason: Digital Signing of Deed.

oA

(Suman Basu) 2022/05/11 04:56:04 PM

DISTRICT SUB-REGISTRAR

OFFICE OF THE D.S.R. -V SOUTH 24-PARGANAS
West Bengal.

(This document is digitally signed.)

11/05:2022 Query No:-16302001345048 / 2022 Deed No 1 - 163002840 1 2022, Document is digitally signad.
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2
5 DEVEEOPMENT POWER OF ATEORKEY
g
KNOW ALL MEN BY THIS PRESENTSthat We, (1)SRI HIMANGSU DAS
3 ( PAN : AEVPD 2400C), son of Late Nanigopal Das & (2)SMT. SUMITRA
7 DAS(PAN : ADMPD 8165A), wife of Sri Hmj,muas both by faith

Hindu, both by occupation- Retired Selymlfiu‘&\@e};vlc&respectlvely,
"\
both Indian Citizens, both residing él,t U(‘Té Pa\nchaéaﬁar P 0, & P.5.
Panchasayar, Kolkata - 700 094, D{Jt*&ouﬂ; 24 Parganas, heremafter
£, T .
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be called and referred to as the 'OWNERS', are the absolute and lawful Joint
Owners of ALL THAT piece and parcel of a plot of homestead Land, Plot No.
180B, Phase-1l, measuring about 02 Cottahs 08 Chittacks 00 Sg. Ft. more or less,
lying and / situated at Mouza - Nayabad, pertaining to R.S. Dag No. 135(part),
R.S. Khatian No. 101, J.L. No. 25, P.S. Purba Jadavpur, within the limits of The
Kolkata Municipal Corporation, Ward No. 109, Borough - XII, Dist. : 24-
Parganas(S), together with land and premises with necessary easements at
Municipal Premises No. 2963, Nayabad, Ward No. 109, Br. XII, vide Assessee No,
31-109-08-6005-0, P.0. Mukundapur, Kolkata-700 099 under P.5. Purba Jadavpur,
within the limits of the Kolkata Municipal Corporation, in the District of South 24
Parganas, together with necessary easements for egress and ingress from and to
the main road, Sub Registry Office at Additional District Sub-Registration office
at Sealdah and District Registry office at District Sub-Registrar-V at Alipore
together with all easement attached thereto, and butted and bounded as

-

follows:-
ONTHE NORTH : By tank partofR.S.DagNo. 135
ONTHE SOUTH : By 40FT. Wide Black Top Road

ON THE EAST : By Plot No. 180A

o
ONTHEWEST : By 10 FT.Wide Common Passage,~~7 AR >
‘,/ \‘_\9 ﬁr{? ,J: \‘\i\‘

more fully and particularly described in the Scheﬁ;ﬁle

r ye T r'.‘.-\' A "\."
rg%ne@der“'vﬁrftgen\and
2 ‘ N 2 %

¥

hereinafter be referred to as ‘the said Property’.
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WHEREAS , We, have hardly any time to manage, supervise, administer our

aforesaid property, for that reason, we have entered into a Development

Agreement with M/S. BISWAJIT ROY(PAN : AFDPR 0887C), a Proprietorship .

business, having its’ regiétered office at 2879, Nayabad, P.0. Mukundapur,
P.S. Purba Jadavpur now Panchasayar, Kolkata — 700 094, represented by its’
Sole Proprietor SRI BISWAJIT ROY(PAN : PAN : AFDPR 0887C), son of Late
Biswanath Ray, by faith Hindu, by Occupation Business, Indian Citizen,
residing at 2879, Nayabad, P.O. Mukundapur, P.S. Purba Jadavpur now
Panchasayar, Kolkata - 700 094, Dist, South 24 Parganas, hereinafter be
called and referr.ed to as the 'DEVELOPER' on |} .05.2022, for the purpose
of development of our aforesaid Premises followed up by construction of a
multistoried Building unt.:ler the settled terms and conditions as more fully
and particularly mentioned therein, duly registered with the Office of
D.S.R. —:v_-‘, South 24-Parganas and recorded in Book - being
No. 0240 ,forthe year 2022.

AND WHEREAS as per the mutually agreed terms and conditions, we
have decided to appoint and nominate said M/S. BISWAJIT ROY(PAN : AFDPR
0887C), a Proprietorship business, having its' registered office at 2879,
Nayabad, P.0. Mukundapur, P.5. Purba Jadavpur now Panchasayar, Kolkata -
700 094, represented by 1ts Sole Proprietor w@ﬂ&* PAN :

_-‘.-.i }"-\\ .

A~

/7
AFDPR 0887C), son of Late Biswanath Roy, by faith H1;}ﬂu ;b? Occupamon

Business, Indian Citizen, residing at 2879, Nayabad, F/Pfs I&Iukunda‘pur P, S‘ ;
BAFIRE Y o
Purba Jadavpur now Panchasayar, Kolkata - 700 } (i?ﬂq Dlst JGéuth, 24"

( SONIRET--

Parganas, as our Constituted Attorney to do, perform, ai\%’au'd execute all
\ OF T.C‘:-‘.“ v p; -
*‘-—u——
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necessary and required activities for the aforesaid purpose in respect of
our aforesaid ALL THAT piece and parcel of a plot of homestead Land, Plot
No. 180B, Phase-II, measuring about 02 Cottahs 08 Chittacks 00 Sq. Ft. more
or less, lying and / situated at Mouza - Nayabad, pertaining to R.S. Dag No.
135(part), R.S. Khatian No. 101, ].L. No. 25, P.S. Purba ]Jadavpur, within the
limits of The Kolkata Municipal Corporation, Ward No. 109, Borough - XII,
Dist. : 24-Parganas(S), together with land and premises with necessary
easements at Municipal Premises No. 2963, Nayabad, Ward No. 109, Br. XII,
vide Assessee No. 31-109-08-6005-0, P.0. Mukundapur, Kolkata-700 099
under P.S. Purba Jadavpur, within the limits of the Kolkata Municipal

Corporation, in the District of South 24 Parganas.

NOowW KNOW YE ALL MEN AND THESE PRESENTS, We, (1)SRI
HIMANGSU DAS(_PAN : AEVPD 2400C), son of Late Nanigopal Das & (2)SMT.
SUMITRA DAS(PAN : ADMPD 8165A), wife of Sri Himangsu Das, both by faith
Hindy, both by occupation- Retired Service man & Service respectively, both
Indian Citizens, both residing at U/14, Panchasayar, P.0. & P.S. Panchasayar,
Kolkata - 700 094, Dist. South 24 Parganas, do hereby Appoint, Nominate
and Constitute M/S. BISWAJIT ROY(PAN : AFDPR 0887C), a Proprietorship
business, having its’ registered office at 2879, Nayabad,.P.0. Mukundapur,
P.S. Purba Jadavpur now Panchasayar, Kolkata -~ 700 094, represented by its’

Sole Proprietor SRI BISWAJIT ROY(PAN : PAN : AFDPR 0887C), sen al
p SRI BISWAIIT ROY(P % j_fﬁé\t\e__ ‘_

Biswanath Roy, by faith Hindu, by Occupation Busmessf,-@ﬁn&mz'en '

residing at 2879, Nayabad, P.0. Mukundapur, P.S. Pu;‘ba }g@avpur now-‘

(
Panchasayar, Kolkata -~ 700 094, Dist. South 24 Pargan!it, ag quruﬂ‘ue and
\ A v\hf‘u‘: )
‘-‘\‘G* §

O}k\'n. — s ’
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lawful ATTORNEY to act on our behalf, in our name and stead, to do, perform,
act and execute all or any of the following act, deed and/or thing in respect of
the property ALL THAT piece and parcel of a plot of homestead Land, Plot No.
180B, Phase-1], measuring about 02 Cottahs 08 Chittacks 00 Sq. Ft. more or
less, lying and / situated at Mouza - Nayabad, pertaining to R.S. Dag No.
135(part), R.S. Khatian No. 101, J.L. No. 25, P.S. Purba ]ac_lavpur-, within the
limits of The Kolkata Municipal Corporation, Ward No. 109, Borough - XII,
Dist. : 24-Parganas(S), together with land and premises with necessary
easements at Municipal Premises No. 2963, Nayabad, Ward No. 109, Br. XII,
vide Assessee No. 31-109-08-6005-0, P.0. Mukundapur, Kolkata-700 099
under P.S. Purba Jadavpur, within the limits of the Kolkata Municipal
Corporation, in the District of South 24 Parganas(which is more fully and
particularly described in the schedule hereunder and called the 'said

property') that is to say:-

To look after, manage, control, supervise the said property belonging to

us at our Schedule mentioned Premises on our behalf.

To contact various authorities of The Kolkata Municipal Corporation
(K.M.C.) or any other'; Authorities (Govt. or Semi Govt.) like B.L.& L.R.0.

in connection with the said property on our behaif.

. —
-

To appear for, to execute, to sign and submit on our be}ali" m
R

.,\
act and to do all necessary and required activities f? all,%arspgses ari’d' "
“)

01(4.

represent me before the concerned Authorities or G:K Degartments s )

tag Mummpal

per the requirement on our behalf including The

Corporation.
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To apply, to represent and sign and submit on our behalf to the different
Concerned Authorities of The Kolkata Municipal Corporation for the
purpose of water connection, Drainage, Sewerage connection, C.ES.C. for
Electricity and other Concerned Authorities for other basic amenities for

residential and other purposes for the aforesaid Premises.

To receive and give duthenticate receipts and discharge for, all and any
correspondence which shall come to the hands of the said Attorney by
virtue of the powers herein, contained which receipts whether given in

our name of the said Attorney shall exonerate the person.

To appear for, to sign and submit on our behalf and represent us before
the Board of Revenue, Collector of any District, Sub-Divisional Officer,
any Magistrate, Judge, Munsiff and in all Government Offices, Kolkata
Municipal Corporation, Kolkata Improvement Trust, Commissioners of
any Division in all matters and things relating to my said premises or it's

affairs.

To appear for and represent us and sign on our behalf in all the Courts,
Civil Criminal or revenue, including Labour Tribunals, Original,
Revisional or appellate, in any Registration Offices arId to sign execute,
verify and file plaints, written statements and petitions and also to

resent appeals in any court and to accept services of all sumiGoEE
prsent appesls in any : SRR

4 ~ i
notices and other process of law in respect of the said propergy. i‘*f"‘ gt
' \, pyp \,m'wPi ROV 1

lh i

agixgch‘é+ﬁ‘a‘?“‘ )—:;-*,/f

s
. <Y/
and for terminate their appointment in respect of the said pr(;b '%,-)FWEC& %%‘\;4/

3
To appoint, engage on our behalf Pleaders, Advocates|{or (Sohmtéibs‘ug" 3 E
¢ 1

whenever our said Attorney shall think proper to do so an




10.

1%;

12.

13.

To compromise, compound or withdraw cases or non-suited to refer to

arbitration all disputes and differences.

To receive all correspondence, communication letters, notices etc. and to

reply to all those on our behalf in respect to the aforesaid property.

To appear for, to sign and submit on our behalf, new Building Plan before
the Competent Authority of the Kolkata Municipal Corporation,
complying all necessary formalities and by paying necessary fees at his
own cost and expenses and to submit and sign on our behalf all
applications, undertaking, verification, indemnity bond, boundary
declaration and other necessary documents as per the requirement and

prescribed rules by the Kolkata Municipal Corporation from time to time.

To appear for, to sign on our behalf and submit any modification and/or
alteration of the sanctioned Building Plan before the Competent
Authority of the Kolkata Municipal Corporation, complying all necessary
formalities and by paying necessary fees at his own cost and expenses
complying with the terms and conditions of the afore mentioned

-

Development Agreement.

’5/5"?7\7?\\

To appear and sign and submit on our behalf and to re fdseninte ah?i*tq \2‘

\H\,{_“' B l\'}f
e?n%l% rehi:}ta j

obtain Completion Certificate, Internal & E
Sanction/permission or any other certiﬁcates/perml

Authority or from any other Government Authorit

delivery of said documents for us and on our behalf. ‘Q’W
——
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14.  To appear for, sign on our behalf and to represent us to enter into all
Agreement For Sale (registered or unregistered) for the absolute Sale of the
residential Flats /unit/s or portion/Car Parking Spaces out of the Developer's
Allocation in terms of the Development Agreement dated 11 .05.2022, and to

cancel or repudiate the same in the said new multistoried building on our behalf

“"“M“Maﬂu Ko

at the Municipal Premises No. 2963, Nayabad, Ward No. 109, Br. XII, vide Assessee
No. 31-109-08-6005-0, P.0. Mukundapur, Kolkata-700 099 under P.S. Purba
Jadavpur, within the limits of the Kolkata Municipal Corporation, in the District of
South 24 Parganas, with any intending purchaser/s and to receive the
earnest/advance money, balance consideration or full consideration money
against such entire property /part or portion as our lawful Constituted Attorney
in connection with the Developer’s Allocation only may deem fit and proper,
absolutely at its’ own discretion and to deposit the same in his business Bank

Account.

15, To appear for, sign on our behalf and to execute, admit, appear, present
any Deed of Conveyance and represent me before the Addl Registrar of
Assurances, Kolkata, District Sub-Registration Office, Alipore, Addl. District Sub-
Registration Office, Sealdah of the Government of West Bengal, having authority
to account conveyance or conveyances, sale deed or deeds, instrument or
Instruments, writing or writings whatsoever so executed as aforesziéﬁuur
name and on our behalf for the purpose of registration ?ﬂm‘:a::\_

s NN

respect of the said residential units/portions/Flats/Car Parkm% Spa}ces '{md'gr B

e lu; _" fJ-'.f.-_, Y

Developer's Allocation only as mentioned in the aforesaid%velanﬁent

'i P "V.g LURE ’ /
1 _'\ ‘C’ i u
v "% "\-': ;
A \-f"- LS " 7 _.’
\ ";ﬁb ‘J'J., /‘.

'\%ﬂ-"’\- = S a
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Agreement along with proportionate share of land and other common area as
more fully and particularly mentioned in the Schedule herein below and to have
the said Conveyance/s Registered as fully and effectually as we could do

ourselves, if personally present.

16. To construct multistoried building in terms of the afore mentioned
Development Agreement as per sanctioned building plan upon our said Schedule
mentioned premises/property as approved by the KM.C. over our Schedule

mentioned property as Developer at his own cost and expenses on our behalf.

17. To submit or file any application/s, Letter/s, Petition/s, objections to any
Government or Semi-Govt. Offices any Police Stations, Fire Brigade and/or any
other Public or Private Offices, electric Supply et. If necessary for the purpose of
said Development work over our said Schedule mentioned property and also to
swear Affidavit before any 1st. Class Magistrate or Notary Public and to submit
the same to any Offices or Departments as per requirement as our said Attorney
shall think fit and proper in respect of the said property schedule mentioned.

%

AND GENERALLY, to do and cause to be done all such acts, deeds and things as
our said Attorney may think just fit proper, fair and necessary, we hereby give
and grant in the premises and agree to allow, ratify and confirm all and

whatsoever our said attorney shall do and cause to be done for the purpese of

- o~ “"‘\
administering and managing our aforesaid property and all a’gers. Felah%ng/
f ’... ‘;‘7. -\- A
thereof by virtue of these presents in respect of the said pr ope} y. . e h
"-'},' : T
for o
i ". = Y o
o4 S

Lastly, I hereby ratify and confirm and agree to ratify am{acﬁ rm alI and
whatsoever the said Attorney shall carefully do or cause to Be\d,téff@; th’é‘

particular Premises by virtue of these presents.
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AND FURTHER DECLARE that this POWER OF ATTORNEY shall continue till
completion of the Development Work on our said property and completion of
sale or all spaces under Developer’s Allocation relating to the land with deliver of
the possession as provided herein above and in the aforesaid Development

Agreement.

SCHEDULE OF THE PREMISES ABOVE REFERRED TO

-

ALL THAT piece and parcel of a plot of homestead Land, Plot.No. 180B,

Mxvgrmnﬁu a 218 Hoa et G
Phase-II, measuring about 02 Cottahs 08 Chittacks 00 Sq. Ft. more or le‘sls, Iying(

and / situated at Mouza - Nayabad, pertaining to R.S. Dag No. 135(part), R.S.
Khatian No. 101, ].L. No. 25, P.S. Purba Jadavpur, within the limits of The Kolkata
Municipal Corporation, Ward No. 109, Borough - XII, Dist. : 24-Parganas(S),
together with land and premises with necessary easements at Municipal Premises
No. 2963, Nayabad, Ward No. 109, Br. XIJ, vide Assessee No. 31-109-08-6005-0, P.O.
Mukundapur, Kolkata-700 099 under P.S. Purba Jadavpur, within the limits of the
Kolkata Municipal Corporation, in the District of South 24 Parganas, Sub Registry
Office at Additional District Sub-Registration office at Sealdah and District
Registry offices at Alipore together with all easement attached thereto and butted
and bounded as follows :-

ONTHE NORTH : Bytank partofR.S. Dag No. 135

ON THE SOUTH By 40 FT. Wide Black Top Road
ONTHEEAST : By PlotNo. 180A el

ON THE WEST By 10 FT. Wide Common Passage i { &
€
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IN WITNESS WHEREOF, We, the Executants hercin, have hereto set and

subscribed our hands and signatures on N day of May, 2022 A.D.

SIGNED AND DELIVERED ;
In presence of :

WITNESSES :-

i g OEE

oL
39k, rania ;Qmel ,
A - Fos .

1.

2. :‘DM@{P‘
Cg’&;@&?w G2 Coy
frot. 2

Drafted and prepared by me :

Tk, Ghorh

[PABITRA GHDSH]
ADVOCATE[ENROL. NO. F/1451/1167/2018]
ALIPORE CRIMINAL COURT, KOL — 27.

l’-«'vwwqjsu Do,

SIGNATURE OF THE EXECUTANTS

Rl Koy

SIGNATURE OF THE ATTORNEY

ATTESTED BYME

SIGNATURE OF THE EXECUTANTS

«
i LA,

e
ZTROT
- L - -
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TYPED COPY

Certificate No. Reg. No. Phl/721
The Jadavpur Co-operative Land & Housing Society Limited
CALCUTTA-32

Registration No. 116/Cal. of 1965
Registered under the Bengal Co-operative Society’s Act, 1940

SHARE CERTIFICATE

This is to certify that Sri/Sm. SATADAL SARKAR of P-20, Stadium
Nagar, Mukundapur, Kol — 700099 is the Registered Holder of one share of
Rs. 100/- number One inclusive in The Jadavpur Co-operative Land and
Housing Society Limited subject to the Rules and Bye Laws of the

Vo ‘ﬁ‘a\tgr, upon which payment of share value has been made as per

/ &h"fendors ment on the reverse.

¢ N 10\{ v *
\oes 3
¢ AWHREJ“ = ()jlvefn under the Common Seal of the Society 20t day of February,

Sd/- Illegible Sd/- Illegible

------------------------------------------------------------------------------------------
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: Coonve ~ome:, . of West Heneal ' ' :

Office of the Assmiant Director of Fisheries,
-South 24 Parganas, Alipore, Kolkata-700027 -

MemnNo. 777 /Sch.-63/ATIF-Sauth 24 Pys. Pate:10.08.2007
Tao
Dr. Swapan Kanti Nandi,

P-350, Jadavpur Co-upecative Land & Housing Soeu:ty Ltd,
Kaolkata-94,

Sub - mcgal Silling of ponds under the jurisdiction of Jadavpur Co-operauve Land & Housing
Sqciety Lid, ’\’ayabad P.0.:- Kalikapur, Kolkata-99

Refi: This affice meto sea. 466(8)/4 a'at‘qd 23.05.97.

;

With meference to the subject cited abave, T would like 6 infumn yeu that on peceiving 2

minfaint from your end regarding: itlegal fi'ling of water body at above mentioned subiect this

g o :':duc"d en enouiny into the radter 2ol subsequently fssued a lestar vide miemoe no. stawed

snave in the offender with instrucunn to sukanil all teievent napers r.:{'i"‘d o the water =odv. n’

wsndion. Afler exdunining the. papers t:u‘}muum\ hy e -ffcnu. ay weli as wiur end. it reves fedd o et

=
ere is Do existence of any recorded water bn"-', at the a!'icmd spot B rhwsizally Sws s+ als.

water hndv were notloed _during enquiry. whem some buambon p:llmg and ﬁllmg malerml was found.
Ir may be mcwtable to check the erosion of the embankment,

If vou disagree with the above observation, may come up with valid documentary eviderce to

the office of the uﬁdcrsigncd.'
%—PS;J/)*\D Y

e
Assistant Director of Fishieries
South 24 Parganas. Alipore, Kolkata

MemoNe 777 (2) lSch.-‘ﬁ}fQDF—South’M T'gs. ﬁate:l'0.08.2007“_

Copy forwarded for. favour of information to:-

' ©1. Thé Director of Fisherics, West Ben
Kolkata—?ﬂ'}om .

N N o ‘-.\\, TS
"‘"I}c Deputy Dlreclor of Fxshcnev. Kolkata th\\‘)f\ Esplanade East. K knta 69 e :"-!.'{ \

\\ f r ra 5 s . :‘A-\.'.'--.i "a.‘-.
L f ( Ly = .-,:;‘ !_“ AT
S
A,sustnnt Dl;c@.&: of thhénes 5
Smnk 24 P'\r&maxhhpore “Kotkaty” 77

.‘. QJ‘ bvv_j-"..)‘;:(_,. ¥

: - RS



Government of West Bengal
Office of the Assistant Director of Fisheries,
South 24-Parganas, Alipore, Kolkata — 700027

Memo No.777 /Sch.-63/ADF-South 24 Pgs. Date:10.08.2007

To,
Dr. Swapan Kanti Nandi,

P-350, Jadavpur-Co-operative Land & Housing Society Ltd.
Kolkata — 94,

Sub :- Illegal filling of ponds under the jurisdiction of Jadavpur Co-operative
Land & Housing Society Ltd., Nayabad. P.O.:~ Kalikapur, Kolkata — 99

Ref.: This office memo No.466(8)/4 dated 13.05.07.
Sir,

With reference to the subject cited above, I would like to inform you
that on receiving a complaint from your end regarding illegal filling of water
body at above mentioned subject this office conducted an enquiry into the
matter and subsequently issued a letter vide memo no. stated above to the
offender with instruction to submit all relevant papers related to the water
body in question. After examining the papers submitted by the offender as
well as your end, it revealed that there is no existence of any recorded water
body at the alleged spot. But physically five (5 Nos of water body were
noticed during enquiry. When some bamboo pilling and pilling material was
found. It may be inevitable to check the erosion of the embankment.

If you disagree with the above observation, my come up with valid
documentary evidence to the office of the undersigned.

Sd/-
Assistant Director of Fisheries
South 24-Parganas, Alipore, Kolkata
Memo No.777(2)/Sch.-63 /ADF-South 24 Pgs. Date:10.08.2007
Copy forwarded for favour of information to :-

1. The Director of Fisheries, West Bengal Jessop Building, 63, Netap
Subhas Road, Kolkata - 700001. L

2. The Deputy Director of Fisheries, Kolkata Zone 9A, Es}p /anadgE%k .Eg
Kolkata — 69. V& ot y

r

¢f 4 b
Assistant Dlrebtor aof Flshenes ;
South 2"f'r--PalrganasJ &hpore Kolkata \

O( ~ s -—_.;

}‘.
\
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ENQUIRY REPORT
UNDER SECTION 84 (1y OF W.B.C.S. ACT 1973

ON THE AFFAIRS OF

JADAVPUR COOPERATIVE LAND
AND HOUSING SOCIETY 17,

!

Y e
"ﬂ.‘}lf.i__ . T
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< m % s
Engquiry Report tnder Section 84 (1) of W.B.C.S.Act 1973 on ?
the affuirs of Jadauvpur Cooperative Land and Housing Soclety Lid,

B
£

The Doputy Rogistrar of Coog:'i'ntivo Societies (Housing), Calcutta Metropolitun Arca
Housing Cell, under his Ordor

0. 1638/CMAII dated 17.11.86, read with his Order No. 199/ :
CMAH dated 5.3.1987 and Order No. 987/CMAH duted13.10.1987, authogjsed me to canduct

an enquiry into the constitution, working and finencial condition of Jadavpur Couporative
- Land and Housing Society Ltd. under Section 84(1) of W.B.C.S. Act, 1973, I have duly

conducted and completed the enquiry within the apecified time. My findings are ns follows:
: : INTRRODUCTION

The Socicty was rogistored on 16.11.1965 undor No. 116/Cal with 23 promoter mombers. 1y

- rogistered addressis Jadavpur University, Calcutta-32 und its aren of:operntion is the wholo
of Calcutta Municipal Corporation and 24-Parganas.

OBJECTS

- The principnl object of the sociely is toestablish settlements by riﬂ'ording facilities for owni ng

plot, flat or house and ultimately develop the seltlements into self-sufficient communities.

Andin furtherance thereof the soci ety mayraisefunds, procure lands by way of purchase,

. or lease, develop the snid lands, sell, lease or let out such lands, ercet or
help members to build houses ate.

hire
purchase buildings,

»

MEMBERSIIIP '
The Member Registar contains namesand
and share money, which entitle one to e
from only 735 persons upto 31.3.1987.

The housing project of the Society has been finalised, It envisages distribution of only 543
plots smongits members (In phase-1369 plotsandin Phase IT 174 plots). So,192 persons out
ol 735 will not get any plot of 1and. In terms of the provise to Rule 201 of W.B.C.S. Rules 1874,

the no.ofmembers should hayve been restricted to the number of plots available. The position %
should be set right forthwith and the Member Register should be rectified accordingly, '

Membershipofthe Society isopen only to those persons not ewni ngany building sites, houses l
orflatsin thearen of the society (Rule 201). Everymemberis accordingly required under Rule \
202 of WB.C.S.Rules 1974, to file an affidavit declaring, among others, the particulars of
land, building, house, fiat, tenement ete. i anyowned by himin hisown nameorinthenamas
of any member of his famil ¥. But no such declaration has been obtained bafore enrollingone
asmemberand alloting him plot. The Society should obtain affidavit accordi ngly from all the

‘. members immediately. Any person who will be found to be owning any homestead land,

-, building, flat ete. in Calcutta and 24-Parganas (aren of the society) shall be rernoved from

- -membership after observing necessary formalities.

gddresses of 1013 persons, although admission fee
njoy the rights of membership, have been realised

3 '.Thesocietyhas enrolled memb:rs for plotsin phase II of the Project by advertisementin The
Statesman dated 24.8.1986. Affidavit should be obtained also from them accordingly.
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MANAGEMENT

Dr. Triguna Sen, thoe then Vice-Chancollor of the Jadavpur University, was the Chairman of
the first Managing Committee of the Society consisting of 8 Directors who were elected by the :
promoters in their meeting held on 27.6.1965. (But he hns nol paid admission fee and value :
of one share toratain hix membership of the society). Az por byo-law No, 36 of the Saciety the

Managing Committee shall consiat of 12 members; but the first Munaging Committee may
be with @, : ‘

-

The old Minute Book of the society for the period upto 1878 was not mado available tome in
spite of repeated requests. The Chairman and tho Secretary stated that it was lying with the
previous Sccretary and that he had not made it over tothem. Nolegal action nppearedto have
buen taken by the Managing Committee to recover the said book. The Managing Committee

purchased vast land both in 1978 and 1979 with funds raised from members, the details of
which will be furnished Iater.

In the Annual General Meoting held on 29.7.1979, the follawing persons were clectad lo the
Managing Cominitlee. 1

1} Dr.S.B. Dutta Chairman (clected office-bearer in the
gt 3 M.C. meeting held on 16.8.79 o
2) Dr.B.C. Chanda i Vice. Chairman -do- .
3) Rati Kanta Dhar, . Director . .
4) Dr. S.K. Bhattacharjee Trensurer -do-
. 5) Dr. Arun Kr. Mukherjee Director ~—-
6) Smt. Bithika Bose Directoy _
7) Dr. Barun Kxr, Ssha Dalal Director -
8) Sri Torun Kr. Mukherjee Director
8) Sri Sukumar Nandi Director .
10) Sri Shripdda Bhattacharjee Director ¥
11) Sri Shibapada Mukherjee Director =
" 12) " Sri H.N. Dutta, Secretary (appointed office-bearer in the

. M.C. meeting held on 16.8,79). ‘
It was found that Shri H.N. Dutta was not at all a member of the society. Hence his '

appointment as Director and office-bearer of the Soci'gty was in violation of the bye-laws of
the Society and the W.B.C.S, Act and Rules and was therefore illegal.

The said Committee continued upto 11.10.1980. In the Annual General Meeting held on

1
12.10.1980 the Managing Committee was reconstituted with the following persons: n

1) Dr.B.C.Chanda 7) Shri S. Sen ’ ’
2) Dr. A. Ghosh o 8) St 8.P. Mukherjee
3) Dr. R.R.Gir 9) Smt. Bithika Bose
4) Shri 8. Goswami 10) Shd Tarun Kr. Mukherjee
5) Shri R.K.Dhar 11) Shri Chandra Kr. Dutta
6) Shri K.K.De 12) Shri Somenath Chatterjee

2
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In the Annual Generul Meeting"/ held on 27.5.1084
tuted with the following persons :

1) De. R Gird &
2) Dr.R.XK. Mohalanobis,
3) Shri T.K. Mukherjee,
4) Shri KX. De

-

5) Shri R.K Dhar
6) Shd S.Sen

7) Shri S.P. Mukherjee
8) Shri C.K. Dutta
9) Shr P.R. Banerjee,

+,

10) Shd C.S. Chokraborty
11) Dr.Arun Kr. Ghosh
12) Shri AX. Banerjee

The };ersons at Serinl Nos. (1), (3), (4), (6),-(6), (7), (8) and (11) were on the preceeding

e. Their election. wasin direct violation of the pProvision in Secton 23(2) .
of the W.B.C.S.Act 1973 ; therefore the constituti

Board shanld be reconstituted immedi utgl

Managing Cornmitte

bye-law of the Sociely.

The Authorised Share Capital of the society is Its. 2,00,000/-
each. The paid up share capital upto 31
fully paid up. The society has raised share iy
most unlikely to get any plot in the housin
returned after observance of due formalitie

100/-

of the share-holders,

-_— i

v Thedselter a Spocinl General Mosling was held on 6.3.1083. B
olected on 12.10.1980 continued to functio
present directors were slectsd.

Chuirman

Panellod Chairman
Vice-Chairman
Secratary

Treasurer
Asstt. Jt, Secretaries

Asstt, Jt. Secretaries
Director

Asstt, Treasurer

Director
Director
Director

STIARE CAPITAL

— 10 ~

ut the Manuging Committow

ninviolationof the statute til] 27.5.1984 when the

the Managing Committee was reconsti-

(of'ﬁce-baurer elected in tho

M.C. meoting hold on 19.6.84) -

-do- '
-do-
(office benrer electod in
the.IvLC..rpee ting held
on 11.6.1985)
~do- on 5.5.85)
(office-bearers elected jn the
M.C. Meeting held on 19.6.84)

(office-bearer elected in thq
M.C. meeting held
on 19.6.84).

ion of present Committee was unlawful -The
y asper the provisions of the Act, the Rules and the

)

divided into 2000 shares of Rs,
2.1987 was Rs. 73,300/- made.up of 733 shares
oney of Rs. 19,200/ from 192 members who are
g project of the scciety. Their money should be
3, Shave Certificates have been issued in favour

ya 3 i, S me RO e P
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.+ DEPOSITYFROM MEMBERS FOR PLOTS
Deposits have been taken by the society for plots in both Phase I and II upto 31.3.1087 as

follows ¢
No. of persons Eor plot in Phase I For plot in Phasa I1
Phase | Phase 11 Amount Amount . Total
Rs. P. ‘Ra. P ’ Rs, P.
357 174 29,98,690.00 27,66,000.00 57,64,690.00

Beside tho above, the society received Ra. 17,600/- from 44 persons @ Rs. 400/- each towards
land. But they have not deposited further on call. The society should take immediate action
regarding refund of their share money and the deposits as per provision of law,

WORKING (PURCHASE OF LAND)

The Socioty was in search of suitable land for its housing project. It found out vast “Bheri™
land in Naysbad Mouza {which iz situated in between Garia Railway Station and Santosh-

pur) and nogotiated with the owners and purchased same. The details of the land Beal are ns
follows : ) -

1) Pursuant to a "Memorandum of Agreement” signed on 30.1.1978 between tha joint
owners Shri Sunil Kumar Mitra and Shri Saroj Kumar Mitra, both sons of late
Ramesh Chandra Mitra of 252E, Picnic Garden Road, Calcutta and the society, the

- «8ociety purchased 43,71 acros of waterloggedland commonly known ais "Bara Bheri™
in mouza Nayabad R.S. No.3, Khatian No. 101 (formerly 6), P.S. Tollygunpge Sadar,
District 24-Parganas, in four lots (as per ‘agreement), on execution of deeds of
conveyance, the constderation price being Rs. 6,00,000/- (Rupees six lakhs) only
which was psid as follows :- :

a) An ameunt of Re. 40,000/~ (rupees forly thousand) as Eamest Money, on
conclusion of the "Memorandum of Agreement, by Account Payee Cheque

No. B4/, 281502 dated 28.1.1978 on State Bank of India, Jadavpur University
Branch,

" b) At éxecution of the deed of conveyance in respect of lot No. I on 14.7.1978
Rs. 1,850,000/ of which Rs. 76,000~ was paid by Demand Draft No, OL/AC-
250629 dated 13.7.78 on S.B.1,, Jadavpur University Branch and further Rs.
75,000~ by Demand Draft No. OL/AC/250630 dated 13.7.1978 on 8.B.L,
Jadavpur University Branch.

c) At execution of the deed of conveyance in respect of lot No. II on 8.2.1979

Rs.1,50,000/- paid by Draft No, CS 814215 dated 6.2.1979 on West Bengal State--- .

Cooperative Bank Ltd, "ﬁ'@ b {

d) At execution of the deed of conveyance in Tespect of lot No. -III ,gj?"m .}éi’?gﬂ'"'ﬁ"‘f LR
Rs. 1,50,000/- of which Rs. 75,000/- was prid by cheque No., 5% _ 096_}3’ dated |
(

.
- -

-

- S

. GO e
21.12.99 and further Rs. 75,000/-by cheque No. 5%, 000966 dt. 5} /izv(ﬁ bothon |
Fl Fo i [

the West Bengal State Cooperative. Bank Ltd.
4 e
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= ©) At execution of desod of conveyance in respect of Lot No, IV on 20.4,1880

Rs.1,10,000/- of which Ra. 50,000/ was paid by Chequa No. GOP b/, 000355

dt. 20.4.1980 and the balance Rs, 60,000/ by cheque No, GOP /., 000357 dated
29.4.1980 both on

)vient Bengal State Co-operative Bank, Golpark Branch,
Acerage under different Dag Now, are as {ollows —

Mouza Nayabad, Khatian No. 101 Dag No. Aroa (in nere) _ \
L3 7 et ~.._—---'-_—_—-

83 : - 8.09

85 ' 1.37

87 2.7

- 88 3.14

91 0.58

= 131 0.21

132 7:76

135 19.79

43.71 acres

2) Besides the society purchased the following lands adjoining the ab?ve land: °

;:) 0.53", acre ( or 1 bigha 12 cattah aporox) of Sali land in Dag N'o.]_..39, Mouza_
Nyabdd, Khatian No. 90, R.S.No. 3 P.S. Tollygunge (now Kasba), District 24.

W ot Parganas from Shri Kubir Mondal and two others, respective sons of Jate Netai
\"'L "~ Mondal and Shri Bobi Malik, and Smt. Uttara Mandal daughter of late Netai

Mondal, all of villonge Atghara, P.0.Garig, P.S. Sonarpur, District 24-Parganas
by a registered Sale decd executed on 3.12.1979 fo

r the consideration money of
Rs. 8,300/- which was peid in cash

ii) ' 0.99 ncre (or 3 bighas) of Sali landin Dag No.136, Mouza Nayabad, Khatian No.
76, R.S. 8, P.S. Tollygunge (now Ka‘gba), District 24-Parganas from Shri Methor
\/ - Bag ond seven others being sons ‘.‘“;‘.1 daughters of la_Lte Bhanga Bag of village
Daspara, Atghara, P.O. Garia, P.8, Jadavpur (now P.S. Kasba), District 24. }
Parganasbyaregistered Sale deed dated 3.12.79

»the consideration money being
1 ;
Rs. 11,875/- which was paid in Cash.

ili) 0.53 '/, ncre (or 1 bigha 12 cottah approx) of Sali land in Dag No. 139, Mouza

ayobad, Khatian No. 9, R.S. 3, P.S. Tollygunge (now Kasba), District 94.
Parganas from Shri Ganesh Chandra Pramanik and two others, all sons of late
Basanta Kumar Pramanik of Village Atghara, Daspara,_f’.o. Garia, P.S,
Jadavpur(now Kasba) by aregistered Sale deed No. 6324 executed on 3.12.1979,
the corideration price being Rs. 6400/- which was peidin cash on the same date,

b

-
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Thersfore, total land purchased b’ytiho society comes to 45.77 acres for n total sum of Rs,
6,21,575/ as follows .

Aren Price
I 43.71 acres Rs. 6,00,000/-
11 ' 0.53'/, ncre i 3,300/
111 099 acro 11,875/
v 0.53Y, acre 6,400/-
Total . 4537 acres Rs. 6,21,575/.

and that also application for conversion of the lands from “Bheri” to homestead had been
submitted to the Addl. District Magistrate (LR), 24-Parganas. But no mutation certificates
in favour of the society were made available Lo me by the management for inspection nor

mutation. and conversion would be unwise and extremel
Choirman however, informed me that the area had beenin

y irregular and unlawful, The
corporated within the municipal ’
aren of Caleutta Corporation and that therefore, no conversion would be necess %

ary. But
nothing could be shown to me by the society to dispel my above aprehension and doubts,’
DEVELOPMENT OF THE LAND

. ipnti, 24-Parganas
local leaders, for settlement. On
aresolution ofthe Mannging Committee

of the society with Dr,R.R. Gii as Choirman, Shri 8. Sen, Shri'S, Mukherjse, Sti K K. De ns

member and Shri RX. Dhar as Convenor. Th

to the Development of Land Account, | ’

On1.5.1983 the soclety people again went to the site wi thlabours for earth-cutting, But.th‘f;‘i@ﬁf}f‘}
were again obstructed and resisted by some people claiming to bé party cadres of tyﬂm Gk "f\‘:

P

-~ ‘\\ 2

. si . et Cality s
on the contention that the said "Bheri"lands were the only meansof their livelihood Ard thet: niny B
the lands were in their actual possession and contral, (r' ey e il

!
/ .
On 16.7.84 the Mannging Committee by a resolution authorised Shri R.K. DhaH %}){1 KK ‘ " g
Dey, Shri 8. Sen and Shad S.P. Mukherjee to negotiate with the local leaders f?‘@fe Hiin
i definite settlement and to report the outcome o the Managing Committee, A2 :

.

\“-
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| "Xerox Foplesol the correspondonce that
authorities since 1981 to188
herewith,

_ _{g:ﬁr:-

passed between the aodety and different leaders and

On 22.7.1984 tho Munaging Corimittes by  resoultion authorised Shri KK, Do, Shui R.K.
Dhar, Bhr{ 8.P, Mukherjes and Shri Sub

has 8¢n to finalise mattors by negotiation with the
local leaters, On 28.7.1984 the Development Committse sent n letter to the local Krishak

Samity. The Managing Committes in its meeting dated 26.7,1984 referred to the said letter
and by a resolution ngreed to release land and or pay money demandod/to be demanded by
the local Krishak Samity. '

As an outcome of the negotiation,
The socioty decidod that the lands

. In the Spocial General Meeting held on 25.8.1985, _
the lands as prepared by Messrs Baxi Associates (Shri Nripen Baxi),
to Rs. 22,00,000/- plus 5% escalation) was diseussed.
carth-filling work would be done by the societyitself
contractors atthe rate/s tobe decided by the Mana
Muanaging Committeoto the Spl. General Mesting,
would be Rs, 9,000/- npproximfl:ely excluding the

Engineers (amounting
It wasresolvedin the meeting that the
direct toreduce costs by engaginglabour
ging Committee, As per the Repott of the
estimated costofa4 cottahplot (in Phasel)
cost of construction of road and drainnge. _
Most of the old members having had glready deposited Rs. 3,000/-
" further resolved in the said Special General Meeting that the snid members would be called
upon to deposit a further sum of Rs, 6,000/ each (in all Rs, 9,000/.) within 31.3.1086 being
the approximate consideration money for & plot in Phase I of the Housi“ng Project.-

*In the I&anag'ing Committee meeting held on 9.5.1986 it was resolved tht%t the remaining
tangle with the Krishak Samity over the 82 bighos of land would be solved through further

negotiations. The meeting urged the Development Committee to proceed accordingly and to
place the results before the managing committee for finalisation.

In the meeting of the Mansaging Committeehpjd' on 23.6.1986 the Development Committee
tabled the results of the negotiation with the Krishak Samity. It was resolved that
compensation at the negotiated and agreed tate'be paid o the affected persons in respect of
the 32 bighas of land; but the compensation shall not exceed Rs. 24,00,000/-

(Rupees twenty
four 1akhs), It was further resolved that development of this 32 bighas of land would be

considered as phase II of the project and that for phase Il sbout 160 new members would be

taken in and that the new members would k tequired to pay in Rs. 15,000/- each as first
deposit for a plot in phase II. )

. was alsoresolved that the o]gmembersv.rould notbere
L and that they would not be caused to be g
development of the Jand in phase II,

quired to payextrafora plotin phase

1

4, axmade over tomeby the Secretary of the society, are enclosed

local obstructions fromall but 32 bighes of land were lifted. )
now made fres would be davelopc_q a8 Phase T of the Project.

5, the estimate of tho cost of earth-filling of -

each for a plot, it wis

flected financially in any way on account of
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Incourse of thoenquiry Iaske}d,for the documentifany, signedb

y the secloty and the Kefahik |
Bamity showing the terms of Settlement with the Krlshak Bamity indicating the nimberbf - -

persons to whom compensation was to bo paid, their names and addresses, the rats at which e
compensation was to bs paid, duly approved by the Managing Committee of the society, But
no such document could be produced by the society formy inspeetion. Howeverin the meesting

dated 20.9.1986 the Manoging Committes approved the payment of compensation @ Rs.
3500/ per cottah. ’

-

PAYMENT OF COMPENSATION

The Society paid compensation to 157 persons as follows :
87 persons @ Rs. 8750/- for 2 1/2 cottah ench Rs
56 porsons @ Rs. 14000/- for 4 cottah each .

14 porsons @ Rs. 85,000/ for 10 cottzh each

. 7,61,250/
"Rs. 7,84,000/
R.sn 4,90.000!‘

Total Rs. 20,35,250/-

The figures show that cempensation of over Rs. 20 lakhs was paid to 167 persons for 29 bighn

1 1/2 chhatak of land (for phase II), It works to over three times the cost price of the entive  °
lands (45.77 acves) of the sociaty.

- Poyments to these 157 persons were made by the society in August and Septembor 1986 and

in January 1987 respectively by crossed ch'e"c';ﬁes drawn on the Canara Bank, Jadavpur

Branch. All the cheques wers cleared by the parties, = -

- -

Bofore payment, the recipients executed NADABI PATRA individually surrendering all
their rights and interests on the concerned land in fovour of the sodety.

I examined some of the NADABI PATRAs nnd found the details of each of t};e beneficiaries

|

: !

asrecorded therein. The beneficieries were identified by some lerders of the Krishak Samity, -
1

the Society informed. Shri Bholanath Das, son of late Banamali Das of Village Budherhat,

P.0. Kalikapur, Calcutta-78 was paid Rs. 85,000/- for 10 cottah of land by Cheque No. 829360 -
dated 12.9.86. Smt. Saila Bala Das, wifé of late Banamali Das, vill. Budherbat, P.O.
Kalikapur, Calcutta.78 was paid Rs. 8,760/- for 2 1, cottah of land by Cheque No. 820968 dt.
4.1.1987, Sri Jukta Promanik, son of Late Khogen Pramanik of vill, Daspara, P.O. .
Kalikapur, Calcutta-78 was paid Rs, 8,750/-for 21/, cottah by cheque no 829233 dated 11.9.86.-
Smt. Saila Bala Pramanik, wife of Late Khagen Pramanik of Vill. Daspara, P,0, Kalikapur,

: Calcutta-78 was paid R: 35,000/- by cheque no. 829969 dated 4.1.87. Others were similarly

paid. Irequested for a Xerox copy of any one of the NDABI PATRAS exect_lted./ﬂuttﬁé' Gefet;
; furnished me with & blank proforma thereof (which did fiot contain the napfetnd a.d}‘resg\ EE P
: the executant, the quantum of land, the amount of compensation, his & {

Exftiterdiature of -
the witness with address and the date of execution). oo, -

. A -
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Thi h"i‘ﬁqnnglnz Committse {n.the meeting held on 20.9.1986, approved the payment of
. Re 20,80,0004 (Rupoes twenty Yukhs) already made to the logal peasants s foresald
© Re. 8,500+ por cottah, ' '

Allst showing the names and ad dresses of theso 157 peasants and the amount of compenéa-

tion pald to each {s annexed hereto,

PROGRESS OF DEVELOPMENT WORK

. For the purpose of development of the Bherilands for the housing project, the society first
sunk two tube-wells at a cost of Rs. 8761.00/, constructed one shed (Kutcha) for the site office
of the society, and thon excavated three ponds within the lands, and with the earth raised
therefrom and olso witli the earth carried byhead-load andlorry from nearby Bheri and lands

. belonging to othoers, the society filled up 105, 7835 Bighas to an average height of 4.5 feot at

atotal cogt of Rs. 26,14,500/- upto 31.8.1987. The cost of exeavation of 54.271nkh cft of earth

from the three tanks is Ra. 20,46 1akhs which works to Rs. 377/- per 1000 qubic feet. The cost
of18.71akh cft of enrth brought from the nearby Bheri and othor adjacont lands by head-load
and alsobylorry was Rs. 5,68,600/- the rate per 1000 cltbeing Re.416/-. A statement showing
the details of earth work and the costinvolvedas prepared by Sri Shyamaprasad Paul, Civil
Enginser of Messrs Paul Brothers, 33, Avenus South, Santoshpur, Caleutta-75 appointed by
the sodety with the responsibility of measurement, estimate and supervision of the entire
Job, in accordance with the resolution of the Managing Committee dated 22.7.1985, are
enclosed herewith, Earth-cutting and filling rates were, in general, approved by the
Managing Committee in the meeting held on 19.6.85, but the accepted rates could not be’
known and no tenders for earth-cutting ang {illing rates as accepted by the Managing
Committee and no office copy of theletters appointing the labour contractors were shown to

me. The Secy. told me that the work was done by engaging local labour groups at the lowest
local market rates.

-

Of the total expenditure on development, Rs. 5,88,391/- was spent for Phase II and the .

balance sum for Phase 1. Development of the]and in Phase II is not complete.

Besides the above, the society-contributed for the development of the main road leading
through the land of the sodety, in kind viz. cinders, building wastes, ete. (25 loities) under
the auspices of the local Nayabad UnnayanPaished. The Society also built & 20 link road
with earth, building waste ete. leading from'the society's land upto the land of the Railway
Cooperative Housing Society on the North with space donafed by the adjoining plot-holders.

ALLOTMENT OF PLOTS IN PHASEI

A site plan for allotment of plots in Phase [ has been prepared and got approved by the
{anaging Committee, A copy of it, in three sheets, is enclosed. It contains 369 plots, sites for
market complex, primary school and parks iround the tanks. There will be further 10 plots,

that is, in total 379 plots, in Phase I, No copy of the site plan in respect of the additional 10
plots hasbeen given tome. Copy of the site plan(in

approved by the Calcutta Corporation,
| 9

‘.’3.\\:\_

¢ } ‘:«L-:
S

three sheets) does not appear tohavebeen , |

5 - i
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The slzes and no of the Plots are as under ¢

ot

Bize t

Bize Total No,
1) 2cottah 8ch. to 2 cottah 15, chhatak * 8
i) 2 cottah - 148
i) 3cottah 2 ch. to 8 cottah 6 chhatak 11 .
.1v) 3 cottah 8 chhatak 182 /
V) Above 3 cottah 8 chhatak and upto
4 cottah 8 ch. 19
. Total 369

" The nextaction the society proposes to take ix-fo get the allotted plots registred in the names
of the respective members

» for which they have taken necessary stops, the Secretary-
informed. ) ’ -

FINANCIAL POSITION . T

BOOKS AND RECORDS
The Secretary produced before me the following books and records which were dulyinsp_egte-d
and examined by me : AT P s
. A NOE
1) Member Register i - v A R4 - X
2) Share Ledger o
_ 10 L
= ey . =




4
b)
6)
7

8}
9)

10)

1)

2)

3}
4)

6)

.>-"

— e —

General Ledgor upto 30.6.1986
Cash Books written upla 31.3.1081
Minuts Book from 1979.

Bye-laws of the society. g

Audit Report with nuditod final m.counl.'c for 1085-86 undl a copy af the Cush Account
for the period from 1.7.86 to 31.3.87.
Deposit Register (showing deposits for plotg from individuals).
Fixed Deposit Receipts '
i) No,74997/7 d. 15.10.85 fora term of 1 year for Rs.1,50,000/- with W.B. Stats
Coop. Bank Ltd, '

i) No. KDR No 202/86 dt. 5.7.86_ for Rs. 1 00 000/ with. tho Cannra Bunk
Jadavpur Branch for a term of 1 year.

Monsurement Rooks: 2only (inrospuct of earth-cutting andoarth filling by tholabour
contrctors).

RECOMMENDATIONS A

‘I'he Seciety Nds taken deposits for plots in Phase 11 @ Rs. 15,000/- per hend (agninst
R, 9000/- per hend in Phase 1) So the society should complete developrnent. of the
Innd in Y’hase 11 and allot the plots withsut the least delny.

The remnining plotsin phase Ii.e. 23 plots should be allotted to members who have
prid tho call money in full immediataly, il not done already.

The site plan should be got approvad by the Caleutta Corporation.

The Board should be reconstituted immediately in accordance with the provisions of
law, '

}
Development of the common rond, Tarkel complex ete. and arrangements for water,
clectricity nnd sanitation should be madeby the society as quickly &s possible for the
smooth growth of the society into a compact community asenvisaged in its bye-laws.

The Cash Book and all the other books of accounts should always be posted to date

¥

ik (Lot 2y |6
* Signature

(K.ALI BITUSAMCHAKRABORTY)

Assistant Registrar of Co-op. Sacieties

A (Hqgrs) Coop. Dte. Calcutta,
= |I 1 .L_. (] o{_'-n (,‘\(S{.)J-h ‘__f' .
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Goverament of West Benyal
Fisheries Department
Writers’ Buildings, Kolkata-700 001

No 2392 /Fisl/C-111/2M-51/2009 Dated: 05.08.11

MEMORANDUM
Whereas on verification it appears that the plot/ plots of land descried in Column-2 against the present

owner/ owners mentioned in Column-1 below is/ are recorded as Beel/ Pukmmmmrﬁut [ I
physically the said plot /plots of land is /are solid land since 40-45 years back,

'_—-_.d
Ar_t Whereas considering the present physical status of the plot/plots of land mentioned below in Column-2

id plot/plots mentioned below l
against each of them by way of converting from the recorded classification of the land as Beel to Bastu land <
for consfriiction of dweling houses thereon s
Skno. Name of Owner Detail of Land ,

1. Md.Moinuddin Bin Mokshud Measuring- 05 Cottahs,0 Chittaks, 0 Sq.ft,comprised in R.S. Dagno-417,R.S.
8/1, Topsia Road (South) Kh no-153/1, Mouza- Madurdaha, J.L. no-12 P.S.-Tiljala, Dist-(3) 24 Pgs.
Kolkats-700 046 K.M.C. Ward No- 108

2. Sumit Ghosh, Jyoli Prabha & Messuring- 1250 Sq.f comprised In R.5.Dag no-417,R.S. Kh.na“I53/1.R.S.
Krishna Ghosh. Qua.no-F1, | no-212, Mouza- Madurdsha, J.L. no-12, P.S. Tiljala, Dist-(S) 24 bgs,

CISF River Side Complex. K.M.C, Ward ne-108. ]
Dig- Burdwan. ==

3. Soma Sarbadhikari Megsuring- 1250 Sq.fl comprised in R.5.Dag no417.R.S, Khno-133/1 WR.S.
149/C, Garfa Main Road. ne-212, Mouza- Madurdaha, J,L. no-12, P.S., Tiljale, Dist-{S) 24 Pgs.
"Asshiana” Kol-75 K.M.C, Ward no-108.

4, Srabani Mukhopedhyay & Messuring- 1250 Sq.ft comprised in R.5.Dag ne-417.R.S. Khno-153/1.R.5.
Krishnendu Mukhopadhyay, | no-212, Mouza- Madurdaha, J.L. no-12, P.S, Tiljala, Dist-(S) 24 Pgs.

183, Nagendra Nath Road, K.M.C. Ward no-108,
Kalkata-700 028,

5. Pinaki Bhagat & Niwadita Messuring- 1250 Sq.R comptiscd in R.5.Dag no-417,R.8. Khino-153/1,R.5.
Bhiagat, P.O. +P.S.Abash no-212, Mouza- Madurdaha, J.L. no-12, P.S. Tiljals, Dist-(S) 24 Pgs.
Mednapur, K.M.C. Ward no-108 ] '

6. Sanjoy Adhikary. Messuring- 1161 Sq.fi comprised in R.5.Dag no-417,R.5, Kh.no-153/3,1.5.
84/1, Ibrahimpur Read. no-212, Mouza- Madurdaha, J,L. no-12, P.S, Tiljala, Dist-(S) 24 Pgs.
Kolkata-700 032 K.M.C. Ward no-108

7. Timir Baran Bhattacharjee Mesasuring- 04 Cottahs,0 Chintaks, 0 8q.f,comprised in R.S, Dag no-457.R.S.
8, Scn Para Garfa Station Rd, | Kh no-46, Mouza- Madurdaha, J.L. no-12 P.S.-Tifjala, Dist-(S) 24 Pgs.
Kolkata-700 075. . K.M.C. Ward No- 108

8. Subha Ghatak & Amit Mezsuring- 04 Cottahs,0 Chittaks, 0 Sq.f,comprised in R.S. Dag np-457,R.S.
Ghoshal, 71, K.X. Mejumder | Kh no-46, Motza- Madurdaha, J.L. no-i2 P.S.-Tiljala, Dist-(S) 24 Pps.

Road, Kolkata- 75 -1 K.M.C. Werd No- 108 .
9, Rajesh Pathak, Flatno-A-11/3 | Messuring- 1250 Sq.ft comprised in R.3.Dag no417,R.5. Khano-153/1,R.S.

HappyNook Co- Ope.Socicty { no-212, Mouza- Madurdaha, I.L no-12, P.8, Tiljala, Dist-(S) 24 Pgs.
(p) Ltd.P.O.EKTP, Kol-107 | K.M.C. Ward no-108

10, —: Sanjoy Kr. Gangopadhyay, Measuring- 04 Cottahs,07 Chittaks, 35 Sq.®,comprised in R.S, Dag no-

38A,Panditiya Place, 191,R.S. Kh no-145, Mouza- Nayabad, 1.L. no-25, P.S.-Putba Jadavpur,
Kolkaa-700 029 Dist- (S) 24 Pps. K.M.C. Ward No- 109
- Contd...2...
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11. | Samir Prasad Gupta Measuring- 04 Cottahs, 01 Chittak, 00 3q.f comprised in R.S. Dag
SBI, DSP,T, B Zene no-119, R.S. Kh, No-129, Mouza- Nayabad, J.L.no-25, P.S.-Purba
Dist- Burdwan Jedavpur, Dist- (8)24 Pgs.  K.M.C. Ward no- 109

12. | Sohan Dasgupta & Nupur Dasgupta, Measuring- 05 Cottahs, 05 Chitiak, 27 3q.ft. comprised in R.S. Dag

75,Hindusthan Park, nue-191, R.S. Kh. No-145, Mouza- Nayabad, J.L.no-25, P.S.-Pitba
- Kolkats- 700 029 Jadavpur, Dist- ()24 Pgs.  K.M.Cod¥ard no- 109

13, | SamswatiNaskar & (2 ) two others Mensuring- 02 Cottehs, 01 Chittak, 20 Sq.ft. comprised in R.S. Dag
K.S. Roy T'B, Hospital, no-13], R.S. Kh. No-145, Mouza- Nayabad, J.L.no-25, P.S.-Purba
Kolkats-700 032 Jadavpur, Dist- (S)24 Pgs. K.M.C. Ward no- 109

14, | Angur Bala Show & Dolurani Show Measuring- 07 Cottahs, 06 Chiliak, 25 Sq.f. comprised in R.S. Dag
52B, Lake Place, no-202 & 205, R.S. Kh. No-113, Mouza- Nayahad, J.L.no-25,P.S.-
Kolakta- 700 029 Purba Jadavpur, Dist(S) Pgs. KM.C. Ward no- 109

15, 1 Pulin Kr. Bachhar & Anita Bachhar Measuring- 03 Cottahs, 08 Chittak, 02 Sq.R. comprised in R.S. Dag
Khaidangd, P.O. Garakupi no-191, R.S. Kh. No-133, Mouza- Nayabad, J.L.no-25, P.S.-Purba
Dist- (N} 24 Pgs. Jadavpur, Dist- (S) 24 Pps.  K.M.C. Ward no- 109

16. Pradip Saha Measuring- 01 Cottahs, 15 Chittak, 195q,Rt. comprised in RS, Dag
G.L. Prasad Kajulal Road, Mithapur, no-192, R.S, Kh. No-145, 146, Mouza- Nayabed, J.L.no-25, P.S.
Patna, Bihar. Purba #ladavpur, Dist-(S)24 Pgs.  K.M.C. Ward no- 109

17. | Anirudh Modi, Director of M/s Maink Measi¥ng- 04 Cottahs, 09 Chittak,008q.R. comprised in RS, Dag
Housing (P) Ltd, 6C, Elgin Road, ne-191, 8.5, Kh. No-145, 146, Mouza- Na abad, J.L.no-25, P.5.-
Oriental House, Kol-20 Purba Jadavpur, Dist- (S) 24 Pgs.  KM.C. Ward nio- 109

18. | Tapan Bhowmick & Susanta Measuring. 03 Cattzhs, 01 Chittak,358q. ., comprised in R.S, Dag

.| Bhowmick, 7, Kabi Sukants Road, no-191, R.S. Kh. No-145, Mouza-Na J.L.no-25, P.S.-
Kolkata. 700075 <= Purba  Jadavpur, Dists (S) 24 Pgs,  K.M.C. Ward no- 108

19. | MitaRehs &  Subhara Raha Measuring- 04 Cottahs, 00 Chirtak,005q.ft. comprised in R.S. Dag

3/19, Podder nagar. no-191, R.S. Kh. No-145,146, Mouza- Nayabad, J.L.no-25,P §.-
4 Kolkata- 700 068 .| Purba Jndavpur, Dist- (S) 24 Pgs.  K.M.C. Ward no- 104.

20. . | Ashim Bose, Measuring. 02 Cottahs, 08 Chittak,005q.ft, comprised in R.5.Dag
2/88, Bijoygarh, no-135, R.S. Kh. No-101, Mouzz- Nayabad, J.L.no-25, P.S.-
Kolkats-700 032 Purba Jadavpur, Dist=(S) 24 Pgs.  K.M.C. Ward no- 109

21. | Sachin Das . Measuring- 02 Cottahs, 08 Chittak,00Sg.ft. comprised in RS, Dag

= " | Nayabad, Mukundapur, no-135, R.S. Kh. No-101, Mouza- Nayabad, J.L.no-25, P.S.-
Kolkata-700 099 Purba Jodavpur, Dist-(S) 24 Pgs.  K.M.C. Ward no- 103

22, .| Barun Saha. Measuring- 02 Cottahs, 08 Chittak,00Sq.Rt. comprised in R.S. Dag
P-50, Stadium Nogar Mukundapur, na-135, R.S. Kh. Ne-101, Mouza- Nayabad, J.L.no-25, P.S.-
Kolkata- 700 099 Purba Jadavpur, Dist- (S) 24 Pgs. K M.C. Ward no- 109

23. | Pumima Das Measuring- 02 Cottahs, 08 Chittak,00Sq.ft. comprised in R.S, Dag
44, Eustern Park. Santoshpur, no-135, RS, Kh, No-101, Mouza- Nayabad, J.L.no-25, P.S.-
Kolkata- 700 075 Purba Jadavpur, Dist- (S) 24 Pgs,  K.M.C. Ward no- 109

24, 1 Mzhadey Das. Measuring- 02 Cottahs, 08 Chittek,00Sq.f. comprised in R.S, Deg
Daspara, Mukundapur, no-135, R.S. Kh. No-101, Mouza- Nayabad, J.L.no-25, P.S.-
Kolkata- 700 099

Purba Jadavpur, Digt- (S) 24 Pgs.  K.M.C. Ward no-.109
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25, | Ranjit Saha Measuring-02 Cotizhs, 08 Chittaks, 0 Sg.fucomprised in R.S. Dag no-
Nayabad_‘ Mukundapur' 135, R.5.Khatian no-101, Mouza- Nayabad, J.L, no-25, P.S. Putba
Kolkata-700 099 Jadavpur, Dist- (S)24 Pgs. KM.C. Ward- 109,

. 26. | Satadal Sakar Measuring-02 Cottzhs, 08 Chiltaks, 0 Sq.ft.comprised in R.S. Dag no-
: P-20, Sradium nagar, 135, R.S.Khatian no-101, Mouza- Nayabad, J.L. no-25, P.S. Purba
Kolkata- 700 099 Judavpur, Dist- (8) 24 Pgs. KM.C. Ward- 109, ‘

27. | Sharmistha Chakrabozty Measuring-03 Cottahs, 07 Chitteks,25 Sq.fcomprised in R.S, Dag no-
20, Dum Dum Road. 417, R.S,Khatian no-153/1, Mouza-Madurdsha, J.L, no-12, P.S-Tiljala,
Polic Quarter, Kol-30 Dist- (S} 24 Pgs. K.M.C. Ward- 108

28. | Rkesh Khamani Measuring-659 $q.fl.comprised in R_S. Dag no-4111/459, R.S.Khalian
35D, Rsbindra Nagar, no-184, Mouza-Madurdaha, J.L. no-12, P.S-Tiljala, Dist- (S) 24 Pgs.
Kolkata-18 K.M.C. Ward- 108

29, | Sarbani Gupata, Measuring-600 Sq.R.comprised in R.S. Dag no4111/459, R.S.Khatian
3/7,Bijoygarh, no-184, Mouza-Madurdahe, J.L. no-12, P.5-Tiljala, Dist- (S) 24 Pgs.

i Kolkata-700 032 K.M.C, Ward- 108, Plot no-36.

30. | Sharmistha Dhar Measuring-700 Sq.f.comprised in R.S, Dag no411 1/459, R.S.Khatian
35, Beadon Street, no-184, Mouza-Madurdahe, J.L. no-12, P.S-Tiljala, Dist- (S) 24 Pgs.
Kolkata-6 K.M.C. Ward- 108, Flat no-2B

31. | Suranjan Banerjee Measuring-670 Sq.f.comprised in R.S. Dag no-4111/459, R.S.Khatian
9, Raj Krishna Chatterjee no-184, Mouza-Madurdahe, J.L. no-12, P.S-Tiljala, Dist- (S) 24 Pgs.
Kolkata=700 042 K.M.C. Ward- 108, Flat no-3A

32. | Anirudh Modi, Director of Measuring-03 Cottahs, 00 Chittaks,00 3q.fucomprised in R.S. Dag,no-
Calvin Marketing (P) Ltd. 4§5. R.S.Khatian no-187, Movza-Madurdaha, J.L. no-12, P.S-Tiljfla,
6C, Elgin Road, Oriental House | Dist- () 24 Pgs, KM.C. Ward- 108 ‘
Kolkata- 700 020 : i

33. | Radha Rani Nandi Measuring-02 Cotishs, 08 Chittaks,00 Sq.f.comprised in R.S. Dagno- -
Fartabad,Ghoshpara,Senarpur. 417, R.S.Khatian no-153/1, Mouza-Madurdsha, J.L. no-12, P.S-Tiljale,
Kolkata-700 084 Dist- (S) 24 Pgs. K.M.C. Werd-'108

34, | Nirode Boran Chakraborty Measuring-06 Cotahs, 01 Chittaks,23 Sq.fcomprised in R.S. Dagno-
Meghna Jute Mill 356/406, R.S.Khatien no-356/406, Mouza-Kslikapur, J.1. no-20, P.S-
Jageddal, North 24 Pgs. Purba Jadavpur, Dist- (S) 24 Pgs, K.M.C. Ward- 109

35, | Sunil Kumar Singh = Measuring-01 Cotiahs, 08 Chittaks,20 Sq.fucomprised in R.S. Dag no-
6/1, Bamanpara Lene 404, R.S.Khatian no-70, Mouza-Madurdaha, J.L.. no-12, P.S-Tiljal,
Kolkata- 700 019 Dist- (S) 24 Pgs. KM.C. Ward- 108

36. | Purnima Pal, Measuring-04 Cotiahs, 09 Chittelis. 41 Sq.ft.comprised in R.S. Dagno-

4, Pagladanga Road., 356/406, R.S.Khatian no-356/406, Mouza-Kslikapur, 1.L. no-20, P.S-
Kolkata- 700 015 Purba Jadnvpur, Dist- (S) 24 Pgs. K:M.C. Ward- 109

37."| Nabanita Chatterjee Measuring-05 Cottahs, 00 Chittaks,00 Sq.f.comprised in RS, Dag no-

. 18, Surva Nagar 423, R.S.Khatiun no-142, Mouza-Madurdahg, J.L. no-12, P.S<Tiljala,
})Iiét:(So?’th) pé_ Dist(5) 24 Pgs. KMC, Warde 108 = '

L
Assistant Secretary to the
Govt. of West Bengal

B, & BAS. wess

Reristant Secratary
Fishorie Dap. cimapl
Savl of West Sanps
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BEFORE THE NATIONAL GREEN
TRIBUNAL,
(EASTERN ZONE BENCH), KOLKATA

ORIGINAL APPLICATION NO. 70 OF
2025/EZ

BETWEEN

JAYPRAKAS CHAUDHURI
seesinavnes APPLICANT

-Vs. -

STATE OF WEST BENGAL & ORS.
aeeraas RESPONDENTS |

RAJDEEP BHATTACHARYA
Advocate
7, Old Post Office Street
Room No. 8. Ground Floor (Mezz)
Kolkata 700001
Mobile : 9163329688
Email : rajdecpb22@email.com

Enrol No: WB/287/2009




